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INTRODUCTION 

I, the Chairman, Committee on Public Undertakings, having been 
authorised by the Committee to submit the Report on their behalf, 
present this Twentieth Report on the aetlO'Jl taken by GoverDment 
on the recommendations contained in the Fifteenth Report of the 
Public Accounts Committee (Third Lok Sabha) re: Audit Report 
on the Accounts of the Damodar Valley Corporation for the year 
1961-62. 

2. The Fifteenth Report of the Public Accounts Com.m.ittee was 
presented to the Lok Sabha on the 19th September, 1963. Govern-
ment furnished their replies indicating the action taken on the 
recommendations contained in that Report between 20th November, 
1965 and 13th October, 1967. As the functions of the Public Accounts 
Committee, in so far as it relate to the Public Undertakings are con-
cerned, have been taken over by the COmmittee on Public Under-
takings, the replies of Government to the recommendations made 
by the Public Accounts Committee in the aforesaid Report have 
been considered by the Committee. The Report was adopted by 
the Committee on the 18th April, 1968. 

3. The Report has been divided into the following four chapters:-

L Recommendations that have been accepted by Government. 

n. Recommendations which the Committee do not desire to 
pursue in view of replies of the Government. 

nI. Recommendations in respect of which replies of Govern-
ment have not been accepted by the Committee. 

IV. Recommendations in respect of which 'final replies of Gov-
ernment are still awaited. 

4. An analysis of the action taken by Government on the recom-
mendations contained in the Fifteenth tteport of the Public Accounts 
Committee is given in Appendix. It would be observed therefrom that 
out of the 40 recommendationsmade in the Report 52.5 per cent 
have be-en accepted by Government and the Committee do not de-
sire to pursue 30 per cent of the recommendatfcrns in view of the 

(v) 



(vi) 

Government'a reply. Replte8 at Government in respect of 12.5per 
cent of the recommendatioDi have not been accepted by the C0m-
mittee. Final replies of Govrmnent in respect of 5 per cent of the 
recommendations are stfll \nfr8lf.ed. 

NIW DEua; 

April, '-1 , 1188. 
VatlakM 3, 1889~(S""@C4;--:-).-

D. N. TIW ARY. 
Ch4inn4n, 

Committee OG. Public Und~ 



·CHAPTBR I -

RECOMMENDATIONS THAT HAVE BEEN ACCEPTED BY 
GOVERNMENT 

Recommendation (Serial No.1) 

The imperative need for an expeditious settlement of the ques-
tion of allocation of expenditure under Sections 32-34 of the DVC Act, 
has been emphasised by the successive Pubtic Accoo.nts Committees ' 
in the past. The Committee understand that the arbitration proceed-
ings under Sectilon 33 of the D.V.C. Act regarding allocation of the 
cost of dams to main objects, on which is also dependent allocation 
of common expenditure under Section 32, have been recently finali~ 
ed and the award given. The Committee trust that early action will 
now be taken to readjust the expenditure as between different ob-
jects and as between the participating Governments. (Paragraph 3). 

REPLY OF GOVERNMENT 

The Committee's observations are noted. Dr. Rajamannar announ-
ced his award on the 20th May, 1963. The adjustments called for were 
made in the Accounts (Final) for the year 1963-64 which was the 
most appropriate time for the purpose. Considerable computation 
work was involved as the adjustments had to begin from the very first 
year of working of the DVe and had to be processed through the 
whole gamut of capitalisation of interest, object-wise allocation, Gov-
ernment-wise allocation etc. Also, the Corporation had to take a care-
ful decision, after taking legal advice, about how the award could be 
best implemented especially as the Rajamannar award was in appa-
rent conflict with other award of Justice Jagannadhdas on 'a parti-
cular issue (classification of water supply for non-agricultural 
purposes) which figured in both the arbitration cases. 

There was in fact no delay in the implementation of the award as 
the adjumments were made at the end of the same financial year 
(1963-64). 

[Ministry of Irrigation & Power O.M. No. 8(9)63'-DW.IV dated the 
20th November, 1165]. 
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........... datioD (Serial No. Z) 

eli) The Committee aLto urge that the queation of tra1&6fer' of the 
D.V.C. Ca.nal IJIBtem a.M .,.eMil dUttibution. of tOOter' to the Wat 
BeJ&gtJl Govemmen.t which h4B been under considera.tion for the ZGat 
IftmU year •• hould 'be decided _,ly. [Pa,-agraph 4(U)]. 

REPLy 01 Govr.Inoo:RT 
(ii) The Government of West Bengal have taken over the opera-

tion and maintenance of Barrage and Irrigation system of the n.v.c. 
with effect from 2-12-1963 on an agency basis. 

[Mtnimy of Irrigation & Power O.M. No. 8 (9) 63-DW. IV dated, the 
20th November. 1965]. 

FtnrrH:a REPLY 01' GoVERNMENT 

'. Apart from Rs. 25,150 on account of pre-1958 Bills and Rs. 60 1akhs 
on account of post 1958 Bills, the Government of West Bengal have 
not made any payment towards water rates. Bills are presented by 
the Corporation every year and the total amount outstanding, accord-
ing to D.V.C. computation, is Rs. 3.82 crores. The last Bill presented 
to the State Government on 27th December, 1966, pertained to the 
Ra.bi acreage 1965-66. In the inter-State meeting held on the 21st 
August, 1966, under the Chairmanship of the Minister of Irrigation & 
Power, it was agreed that as required under the DVC Act, the West 
Bengal Government would meet the Flood Control and Irrigation defi-
cits and make payments to the DVC promptly. The Government of 
West Bengal have, however, in a communication dated the 4th Feb-
ruary, 1967, not agreed to make any further payment on account of 
water rate for irrigation until reorganisation of the DVC and neces-
sary amendment to the DVC Act in pursuance thereof have been 
finalised. .''''71. 

In the meeting held on the 21st August, 1966, it was agreed at the 
instance of the representatives of the Governments of West Bengal 
and Bihar that consideration of proposal for reorganiSation of the 
DVC might be postponed for the time being. While the Union Minis-
ter agreed to postponement of the consideration of reorganisation pro-
posals he at the same time pointed out that all concerned should 
4ICrupulously observe the provisiOns of the nvc Act and remove the 
difficulties that were being faced by the DVC. The functional reor-
~isation of the DVC was again discussed by the Union Minister of 

,lITigatiOn" Power with the Irrigation" Power Ministers of West 
Uengat and Bihar on 21-5-8'7. As the West Bengal and Bihar Mints-
ters were not in favour of the proposed reorganisation, thr Union , 
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Minister at Irrigation " Power requested them to study the proposals 
in greater detail, particularly in regard to the financial adjustments 
involved. It was then decided that the matter would be considered 
. again in another meeting. 

;[Ministry of Irrigation & Power O.M. No. 8(6) 66-DW. IV dated, 
the 14th September, 1967]. 

Recommendation (Serial No.3) 

Since the capital cost of the Konar Dam allocated to power has 
been taken into account for the fixation of tariff, the Corporation is 
receiving a financial return on that capitaL. The Committee, therefore, 
feel that the explanation for exclusion of the said capital cost from the 
proforma account is not logical. They suggest that in order to depict 
the position correctly, the proforma account should take this cost also 
into accou.nt S1Lbject to a note being given that no additional power 
had as yet been generated consequent on this due to postponement of 
the Hydel Scheme. (Paragraph 5). 

REPLY OF GOVERNMENT 

The Committee's observations have been noted. The proforma 
account for Power for the year 1962-63 has since been prepared and 
it has taken into account the capital cost on Konar Hydel as per PAC 
directive. 

[Ministry of Irrigation. " Power O.M. No.8 (9) 63-DW. IV dated, the 
20th November, 1965]. 

Recommendation (Serial No.6) 

The Committee also feel concerned at the redu.ction of targets for 
khanf and ram irrigation to 8.73 lakh acres and 55,000 acres 
respectively (from the original 10.26 lakh acres and 3 lakh 
acres respectively), At one time the Corporation had su.ggested 
.the constru.ction oj another dam to meet both irrigation and 
navigation requirements, but with the redu.ction of rabi irrigation to 
55,000 acres, the water problem is stated to have been solved for aU 
practical pu.rposes. While the Committee a'fYPreciate that the redu.ction 
of irrigation targets may be justified for the present in the wake of 
the requirement of water fOT indu.strial and navigation purposes and 
less demand by cu.ltivators for rabi irrigation, they feel that in the 
larger interest Of increasing agricu.ltural production and promoting 
welfare of people in the area, due attention .hou.ld be paid to the 
future irrigat'ioon requirements. ~ CnMmittee, therefore, lUggeR 
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,.that the ~ oj pror>i4iag ~ 10ater .~ ahoulcl be 

kept uncler eonat4mt revieto. (pa.Tagraph 8 (ij». 

REPLY OF GoVEIlNMEKT 

Water courses 

(1) Area surveyed so far-2.42 Iakh acres. 

(2) Total amount of work technically sanctioned-Rs. 10' 91 

lakhs upto October, 1963. 

(3) 34 water courses taken up out of which one has been com-
pleted and 4 are nearing completion. 

Extension and Improvement Scheme 

174 items of work technically sanctioned for Rs. 40: 84 lakhs up to-
October, 1963. 

In regard to reduction of rate as suggested, there seems to be no 

such possibility so far as the Corporation is concerned. The Corpora-

tion collects bulk rate from the State Government and has nothing to 
do with fann'ers who are the actual beneficiaries of the system. Re-
tail rates collectable from the farmers are fixed by the State Govern-

ment. The bulk rate fixed by the Corporation was intended to cover 

the working expenS'es under the 'Barrage & Irrigation' head. These 
include operation and maintenance expenses, cost of supply of water 
at the outlet points, proportionate cost of dams allocable to irrigation, 
overhead and general charges including interest charges and audit 

charges, etc. The irrigation potential is limited to 9,73,000 acres kharif 

and 55,000 acres rabi and the maximum revenue realisable, if the tar-
gets aft fully achieved, may be of the order of Rs. 93 lakhs if the 

present rates are maintained. Actual receipts have however been 
nowhere near the above maximum so far. That is, firstly because {if 

mortfall in utilisation and, secondly. due to failure of West Bengal to 
pay at the rates fixed by the Corporation. The question of reduction 
of the bulk rate at the pl'esen.t time, when West Bengal have their own 
idea of what the bulk rate should be, does not seem to arise. As the 
very validity of section 14(1) of the DVC Act has been questioned, 

any variation of the rate either way hardly matters. 

If transfer of ownership of the Barrage and Canal System to the 
State Govemment is effected, the DVC will examine the- question of 

revtsion of the·bulk rate on Ino profit no l~ basis. 

(It)The COmm:l"~s observation' haft been·· noted. 



The correct figure for kharif is 9,73,000 acres (and not 8,73,000' 
acres, as mentioned at page 78 of the Audit Report 1961-62). The 
error is apparently typographical. 

[Ministry of Irrigation & Power O.M. NO.8 (9) /63-DW IV, dated 
the 20th November, 1965]. 

FURTHER REPLY OF GoVERNMENT 

With the transfer (on 1-4-1964) of the DVS Barrage and Canals 
System to the Government of W'est Bengal for management, the exe-
cution of the extension and improvement and water courses schemes 
are being attended to by the State Government. Following the trans-
fer, the State' Government Engineers, it is said, had to review the 
plans and estimates prepared earlier by the DVC Officers and to 
undertake all other preliminaries for further schemes to be drawn 
up. This process apparently took considerable time. 

The expenditure incurred by the DVC upto 31-3-1964 and by the 
State Government from 1-4-1964 to 31-8-1965 on the two capital 
schemes is as follows: 

Dve 
West Bengal 

Dve . 
West Bengal 

Exrension and Improvement 

TOTAL 

Water courses 

TOTAL 

28,76,064' 00 
1,61,455'00 

7,39>350' 00 
86,791 '00 

8,26,141 '00 

As against the above expenditure incurred on the two schemes, the 
provision made· in the Third Five Year Plan was Rs. 250 lakhsand 
Rs. 325 lakhs respectively. 

The utilisation attained during 196&-66 was kharif 6,68,482 acres 
and rabi 42,495 acres against targets of 973,000· acres and 55,000 
acres respectively. The potential for kM:rif irrigation has since· 
been reassessed and found to be 7,15,000 acres. An year-by-year ac-
count against the above target is given below: 

T~6 

··~~7 • 
1958 

Year Kharif in 
acres 

1I,271 
·,a,9LJ3fi5 

··4;CS8SJ 

Rabi in 
• acres 

·8,1.75 



8 _ .. __ . __ . 
Year Kharif in Rabi in 

acres acres 

J959 • 5,25,025 n,156 
1960 • S,S3~ 19.092 
1961 • 6~02 24,930 
1962 • 6,25,015 24>482 
1963 • 6,39,481 36,216 
1964 • 6,53,816 37.983 
1965 . 6,68>482 42>495 

The rabi irrigation target had been redUC'ed from 1,00,000 acres 
to 55,000 acres after a careful examination by the Chairman, 
CW&PC ot the dry seasonal availability of water in the reservoir 
and the demand of fast developing industries in the region and of 
navigation, besides rabi irrigation. . 

(Miniltry of Irrigation & Power O.M. No. 8(6)/66-DW IV, dated 
14th September, 1967]. 

Recommendation (Serial No.8) 
The Committee regTet to observe that no serio'U8 attention 1041 

paid till January 1962 to the bad state of stores accounts prevailing 
in Chandropura Thermal Station, ever since its formation in April, 
1959. The Committee would Uke to know the final outcome of the 
departmental proceedings against the Assistant Equipment Officer 
who was responsible jor mismanagement of Stores. They could not 
under,tGnd why the physical verification of existing stores could not 
be dcme in March, 1960 even when the accounts were in arrears. 
Had the supervisory officers been alert they would not have waited 
to put the matters right until the Corporation ordered investiga-
tioft. on receipt of intimation from Audit in September 1960 that the 
stores accounts were not being maintained. Even thereafter it took 
almost ttDo years to complete the investigations. The Committee feel 
there/Me that the respon8\1ntity of the Supervisor OtJicer, should 
4180 be flzed. The Committee tTUBt that neceasary ,.emedial measure, 
\DiU be takeft to ensure proper maintenance of store accounts in 
future and to avoid HCUn'mCe of such irregularities. (Pan&graph 
10). 

lbI:PLy or GovI:RloU:N'r 
(l) The departmental proceedings against the Assistant Equip-

ment Officer resulted in his dismissal on 17-12-1963. The disinissal 
ortier was subsequently modifted on appeal by the Chairman of the 
Corporation. The order as modified was for removal of the Assis-
tant Bquipment omeer from service (with eJ!ect from the same 
.date). 'Dle order haam-dy heeD given ethct to. 
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The Assistant Equipment Officer has filed a suit in the Court-
of the Subordinate Judge, Hazaribagh (title suit No. 35 of 1964) 
for a declaration that the order of removal has been illegal or in 
the alternative that he is still in the service. The suit is pending. 

(li) The enquiry against the only supervising officer who was the 
then Project Manager, Chandrapura Thermal Power Station has 
since been disposed of. The Chairman of the Corporation has taken 
the view that the Project Manager was alive to the unsatisfactory 
position in regard to the accounting of stores and that he did not 
lack in efforts towards remedy. He called the attention of the Cor-
poration to it and asked for posting of extra staff for the purpose, 
but the men posted or ordered to be posted somehow evaded the 
place presumably because it was out of way and stores accounting 
suffered. The Project Manager did not thus get the requisite assis-
tance as might enable the things being put to order. Also it was not 
possible for the Project Manager to personally.conduct the stores 
accounting and the Assistant Equipment Officer who was in direct 
charge of the stores proved to be utterly unreliable. Upon a care-
ful consideration of the facts and circumstanc'eg the Project Mana-
ger has been absolved of any personal responsibility for the stores' 
irregularities at Chandrapura and it has been decided that no fur-
ther action against him is called for. 

The enquiry towards fixation of responsibility for supervision 
was initiated on 12/12/63 and the matter was disposed of on 
23-11-1964. Further to the notes given above, the following infor-
mation is furnished:-

The stores accounts were made up and duly reconciled. Sinc'e 
then the accounts have been kept regularly as far as practicable. 
The irregularities had occurred not due to any lacuna in the pres-
cribed stores-accounting instructions, but because of failure in 
execution. The officer at fault was punished. 

[Ministry of Irrigation & Power O.M. No. 8 (9)/63-DW. IV, dated 
the 20th November, 1965]. 

FURTHER REPLY OF GoVERNMENT 
The suit filed by the ex-Assistant Equipment Officer has been 

dismissed. 
[Ministry of Irrigation & Power O.M. No. 8(6)/66-DW. IV, dated, 

the 14th September, 1967]. 
Recommendation (Serial No.9) 

While the Com~ittee appreciate the actiOn of the C01'pOTation to 
f'etmn certain stores and spares for use in the Teft1Lghat Pro;ect i7t-
order to S4'11e foreign exchange, they trust'tMt such of the· itenv 
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IU have no reaBon4ble chance of beiftg used in other pr~toill be 
diIpoBedof erpeditio'l'lly. The delay in disposal Will not only blOck' 
much needed storage accamm0d4tion but result in the deterio'l'atioft 
of dore, which will affect their 4ale price. (Paragraph 11). 

REPLY OF GoVERNMDlT 

The Committee's observations have been noted. 

The dilpOSal of surplus gtores aDd spares as are required on 
other projects is done in accordance wiilh the prescribed procedure. 
The following statement gives an account of the position as on 
November 29, 1963. 

No. 

I. Equipment already sold . • 94 
2. Equipment covered by sale notification • . •. 100 
3. Equipment wanted by N.P .C. C. but sale could not be finalised 

for want of required data which are being collected. I I 
<t. Equipment for which essential data are now complete and 

intended to be included in the next sale. .. 4 
S. Equipment for which negotiation is in progress with the 

State Government/Project . . . 4 
6. Equipment likely to be reserved for Tenughat 4 
7. Equipment issued to n.v.c. Projects . . .. 6 
8. Equipment for which essential data are being collected from 

the owning Projects for sale . . . " 74 
9. Equipment missing from the Depot (4 Nos. Pneumatic 

Tools). (The matter has been reponed to the Police) 4 

TOTAL 301 

The position as on 31st December, 1964 was that of the 301 ma~ 
chines mentioned above, 273 Nos. have been disposed of in the 
meantime. The remaining 28 are accounted for as follows:-

Requisition by NPCC • 
Notified for sale 

• 10 
8 (four disposed of 

later on tender). 

'Circulated to CPWC and State Electricity Boards • ~ 
Dilposal held up penclioK collection of fun • culars 

required (residual value, date and cost oJ::uisi-
tion etc.). . . . . • • . 8 -..,.....--

2$ 
.(~,of I~," hwet" QM. No. 8(9).~W~ IV dQt.ecl, 

20th Nowmber, 1_] ... 



FuRTHER REPLY OF GOVERNMENT 

Of the 28 remaining items, 24 have since been disposed of. Of 
the four remaining, two are under negotiation with intending buy-
ers lllld two await assessment of their residual value. 

IMinilstry of Irrigation & Power O.M. No. 8(6) /66-DW. IV, dated. 
the 14th September, 1967]. 

Beeoounendatien (Serial No. 10) 

(i) The Committee regret to. observe that the purchase of the 
AveUing Barford Dumpers which had intrinsic defects was ill-con-
ceived. They trust that neceS3ary precautions wiUbe taken i7t4 
future to avoid the purchase of unsuitable machinery. 

(ii) The Committee deprecate the delay in disposal of the engine 
and spare parts, especially when the Hanomag tractors to which 
these related had themselves been declared surplus in 1955-56 (c.l. 
para 16 of the 5th Report of the P.A.C. 1962-63) . The Committee 
had desired to be furnish with a statement showing the particulars 
~f the tenders received, which is still awaited. 

(iii) The Committee are not happy over the disposal of the main 
equipment and spares separately in both the cases (dumpers and 
tractors); for in their opinion sale in one lot (both equipment and 
spares) might have brought in better price. (Paragraph 12) 

REPLY OF GoVERNMENT 

(1) The Committee's observations haw been noted. 

(ii) The first call was made on 28th October, 1959 and advertise- -
ments in Calcutta and Patna papers published accordingly. In res-
ponse to that, only a single tender was receiwd for Rs. 8,500. 

The second call was made on 29th December, 1959 and advertise-
ments published in Bombay and Madras papers. In response to that. 
two tenders were received-

(i) for Rs. 8,600 and 

(ii) for Rs. 8,500 from the firm wt.1Ctl quoted on first call. 

The first tender was defective as no earnest money was deposited 
with the tender as required'; hence not considered. The engine and 
other spare parts were sold to the second tenderer for Rs. 8,500. 

(iii) The Committee's observatic:m's haYe been noted. Instruc-
tions are bemg issued· to all concerned that when the main equip-
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ment is declared surplus, any spares therefor which .have not been-
put to use or which may not be of any use for any other equipment 
should alao be declared surplus at the same time and both the equip-
ment and the spares advertised together. 

[Ministry of Irrigation & Power OM. No. 8(9)63-DW. IV, dated the-
20th November, 1965]. 

Recommendation (Serial No. 11) 

The Committee are unhappy at the C08UOI mantl.er in which the 
matter has been dealt with and the leisureZy way in which the dis-
posal of the Hydraulic Crank Press (costing Rs. 2Q,OOO) purchased in 
1953 had been processed during the la.rt 10 years. The loss of a box 
of $pare parts (valuing Rs. 7,330) has also distu'fbed them. The' 
Committee tT1L8t that the equipm.ent will nOW the disposed of with-
out much further delay. 

It is not understood why no responsibility could be fixed, when 
it has been admitted that a detailed inspection of the machinery was 
not ca.rried out before its purchase and due attention was 
not paid to the disposal of machinery. The Committee consideT that· 
the matter should have been investigated and responsibility fixed' 
at a. much earUer stage. The failure on the part of the Engineer 
,hould have been reported to the RourkeZa. Project authorities under 
whom he is now working. The Committee trU8t that necessary ac-· 
tion wiU be taken now without further delay and the Committee 
apprised of the action taken. (Paragraph 13). 

REPLY OF GoVERNMENT 

The Hydraulic Crank Press has since been disposed of (2191: 
-August, 1963) on a tender basis for a sum of Rs. 6,004 exclusive of-
sales-tax. 

By a letter dated 4th March, 1964 explanation was called. for' 
from the late Construction Plant Engineer. On 10th March, 1964 
he wrote to the Corporation asking for inspection of documentl:s. He 
submitted his E'xplanation on 1st October, 1964 after consulting re-
levant papers in Calcutta and the Corporation decided on 17th De-
cember, 1964 after considering his explanation that the actual selec-
tion having not been made by him he could not be held responsible 
for selection of the machine in question. The. explanation submit-
ted by the late Executive Engineer (presently an employee of the 
Durgapur Projects Limited). who had made the ~on was also-. 
~ and a decision taken in his case on the following lines:-

Reparation machinery used to be sold 011 'as is' basis at nomi-
nal. price. VISUal- inspection did not always reveal defects 
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in equipment which had already been subjected to c:on-
siderable wear and tear while th~ were in use in Ge~ 
many. If the machine in question was only one out of 
many others selected by the officer at the same time, which 
turned out to be unsuitable for the purpose required, it 
would not be correct to blame the officer for a selection 
which in the nature of things had an element of risk, more 
especially if the other items which he selected turned out 
to be a good "buy". (This point is presently under verifi-
cation). 

For delay in processing disposal action "in regard to the Hydrau-
lic Crank Press one Executive Engineer has been censured by the 
Corporation (24th December, 1964). 

[Ministry of IrrigatiOn &: Power O.M. No. 8(9) /63-DW. IV, dated~ 
the 20th November, 1965]. 

Recommendation (Serial No. 14) 

The Committee feel that the expenditure incu.rred on in~mg,... 
tion (Rs. 5· 38 lakhs) in regard to the underground power scheme CIt 
Konar, which has become infruct'UO'lLS, was very much on the high 
me. They BUggest that it should be examined for future guidance 
whether investigations on such a scale were really necusary in de-
ciding the feasi'bility or otherwise of a scheme. (Paragraph 16). 

:tw.LY OF GoVERNMENT 

The Corporation is making an investigation on the lines suggest.· 
at by the Commith!e. 

[MinUtry of Irrigation & Power O.M. N •. 8(9) /63-DW. lV, lot ... 
the 20th November, 1965]. 

FmttHiat lW'LY OF GovEalfMi:lft' 

The desired investigation has been done. The appendix I to t:bfj 
DOte gives the background and the details. The Corporation feel 
that the expenditure in question had been incurred on JnvestiptioS 
comprising feasibility studies and works on preliminary designs. 
basic layout, etc. as were necessary for preparation of the Project 
Report. While this was being done the power demand in the area 
increased so that the Konar Hyde! Seheme failed to rec~ve priarity 
wlUeh was accM'ded to tilermal projects whieh eould he b~~ ~ 
to commjssien quicker. The Konar Hydel Scheme thua got Ihelvecl . 

o (Ali) LS-2 
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for the time bemg. The expenditure on preliminary mvestiptioaw 
was not unduly high. It worked to 1· 5 per cent of the cost of tile 
project u propoMd by WI, Gruner Bros. aDd 1.2 per cent of the 
eoeto1 the project proposed by Mr. A. J. Ackerman. The percentage 
in either case could be considered reasonable. 

{Minfltry C1/ Irrigation & PCMe1' O.M. No.8 (6) /66-DW. IV, dated the 
14th September, 1967]. 

Beeommendation (Serial No. 16) 

(i) From the facts stated in para 18 of the Report, the Committee 
:liM it difficult to accept the Corporation's contention that aU the de-
fects pointed out in the inspection reports had been rectified by the 
contractor, before the isme of the completion certificate and making 
oj the final payment. It is also not clear why final payment to the 
contractor was delayed till July, 1960. if the work was completed in 
an respects in February, 1958. In view of the fact that there was a 
controversy between the contractor and the Engineers over the very 
e:ri.8tence of the defects and the Executive Engineer had twice issued 
instruction (on 10-5-57 and 24-7-57) to withhold payment for defec-
p"e items. the Committee are at a loss to understand why the rectifica-
tion actions if any. taken in this regard was not reCOTded. As regards 
the triItull inspection of the structure T'ecently conducted by the Chief 
Engineer, the Committee doubt whetheT such an inspection (fi~ 

t/1'Gr after the completion of the work) with wateT running in the 
ccnal could h(n,e disclosed any inneT defects in the work. The Secreta-
T71. Ministry af Irrigation '" Power suggested that an enquiry could be 
made to ascertain whether the defects reported were genuine and if 
10 whether they were really Tectifid, by the contractor before the 
issue of the completion certificate. The Committee desire that a pro-
per and thorough enquiry should be made into the whole matter. 

(U) The Committee also note that there is a lacuna in. the present 
procedure intUmuch as there is no system of keeping a T'ecord of the 
action taken on the inspection reports pointing out defects in works. 
They claire that the p1'ocedure should be B~eamlined with a view to 
enauri., that proper record of rectification. of defects is mam~necL 
(Paragraph 18). 

. (i) The Committee's observations have been noted. ''nle Corpora-
tlo1l'a DepUty Chief Engineer (B&I) has held the enquiry on~l1'" 
and 6-12-63 and his report has been eonsid6eCi by the Corporation. 
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:Prom the facts 88 have emerged as a result of the enquiry the Corpora_ 
tion beUeves that the defects had been of minor and remedJ.abJa 
nature and that there is no reuon to saspeet that they were not rectl-
Bed. 

(il) The Corporation has taken suitable action in this regard. 
TMinistrll of Irrigation &- Power O.M. No.8 (9) /8S-DW. IV, dated the 

20th November, 1965]. 

Recommendation (Serial No. 17) 

While the Committee appreciate' the Corporation's Se1I.8e 01 the 
1I.rgency to maintain adequate supplies of coal for the power plant bv 
road transport, they feel that a more rational and economic course fOf' 
the Corporation would have been to instal the weighbTidge from the 
very beginning, which would have avoided G heavy ~nditure sub-
.aequently incurred on weighment charges. 

Another disqu.eting aspect of the case disclosed during e1ride1ace tOa 
that the contract for weighment was awarded to the same contractor 
who was also awarded the contract for transport of coal. The Com-
mittee cOnsider this practice un-healthy and trust that this win not 
be resorted to in future. (Paragraph 19). 

REPLY OF GoVERNMENT 

The Committee's observations have been noted. 
{Ministry of Irrigation &- Power O.M. No.8 (9) /63-DVV. IV, dated the 

20th November, 1965]. 
Recommendation (Serial No. 18) 

(i) In para 20 of their 5th Report (third Lok Sabha), the C~ 
-mittee had disapproved of delays in settlement of Audit Ob;ectiOM 
,and desired that determined effort should be made by the Corporation 
to ensure their speedy disposal. The Committee regret to obs8f'11e tihta 
the position is not yet satisfactory. They desire that more' vigoroKI 
Bteps should be taken by the Corporation in this direction. [para-
graph 20 (i) ]. 

(iii) The Committee trust that delay in Tegularisation of ezcasQ 
toill be avoided in future. [paragraph 20 (iii)]. 

(iv) The Committee desire that action to sett~ the ou.tstanditag 
..ob;ections relating to <apparently avoidable expenditure' should z,. 
ezpedited. [Paragraph 20 (iv)]. 

(v) The COmmittee .. desire that the question 01 simplification of the 
. ,jorms for maintenance oj materiaZ-at-site cccounts should be 
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clecicted i.n' consultation with Audit at 4n earl, dst~ (paragraph» 
. (V)). 

(vi) The Comihiit~ tTUri ~ the qUestion. of 'ftxmg. reiponaibilitsi 
for the losses due to non-reaZisation. of recoverable amounts referred 
to in para. 20(e) oj the Report win AlIo be conliclered by the corpora. 
tion. [paragraph 20 (vi) ]. 

REPLy OF GoV'BRlOalft' 

(i) The CollllDittee'. observations have been noted. 

(iii) The Committee's observations have been noted. 

(iv) The possible action towards early settlement of the outstand. 
ing objections can only be inStillation of a sense of urgency in the-
cbncerned ofBees whenever and wherever necessary. This is usually 
done. The position as on 23-10-63 according to the Corporation's boob 
wsa that the amount coveted by the outstanding objections stands at 
&. 0.89 1akhI agalnit Rs. 1.87 lakhs mentioned in the Audit Report, 
the difference being accounted for by replies in eight MRA cases selit 
to Audit (2 of 11/58, 6 of 6/59, 10 of 12/59, 1 of 1/61, 1 of 5/61, 3 of 
1/61, 3 of 11/61 and 5 of 11/61.). 

(v) The Committees observations have been noted. A draft Form 
recommended by the Corporatlon's Aeeounts Department was sent to 
Audit on 10-12-63 and received back with Audit observations on 18-12-
a. The matter 18 under examination. 

(Vi) The Committee·s observations have been noted. As the cases 
oome up to the Corporation it invariably examines its responsibiUty 
aspect. The follo\Ving Is 1m account of the cas~ With their up-to-date-
,.\1od:- '" -""-r~ 

St. Nature of the case 
~O. 

r 2 -", 

t Inordinate delay in' 
Tecbftrihtt ~ 
rent. 

Amount 
invOl\fed , 

3 

Rs. 

Remarks 

4 



I 2 

. 2 Claims against ex-
Construction Plant 
Engineer in respect 
of outstanding 
house rent, etc. 

"3 Payment to contrac-
tor without sanction 
from the Corpora -
tion in DVC Benno 
Min~. 

-4 Loss of revenue due) 
to non-realisation 
of. rem for a~ 
IJlQdJtioa provi~ 
d~ to a firm. 

:5 H08pica1 charges ly-
ing outstanding. 

15 

3 

Rs. 

~24t9SS'00 

73'00 

JJ,854'00 

4 

were thereafter made 
to recover the outstanding 
house rent through appro-
priate authorities in the U.S.A. 
but these did not succeed. 
The amount has since been 
written off under orders of the 
Corporation . 

This officer had also certain 
claims pending with the Cor-
poration. After adjustment 
of these claims against 
the Corporation's dues only 
a sum of Rs. 133' 64 IS re-
coverable from him. This 
matter is presently under cOr-
respondence with Audit. In 
the meantime, a demaDd for 
Rs. 133'64 hasbeen sent to 
the officer. (2-2~3). TPe 
maner is ~,cing purs~d by 
issue of r.ders. ' 

The amount has smcc been 
recovered from the final bill 
of the contractors and 
such r~overy mtimaJ~ to 
Audit (6-10-63). 

This p~ objection 
has ainp: been dropped by 
Audit. 

The Corporation after due con-
sideration has ordered write-
oft' of Rs. 4903' 57 only. This 
amount represented the cost of 

indoor treatment of work~,
ed men who were DOt actually 
entitled at the time to free in-
door medical Treatment. A 
mistake had been . CDmIDitted 
but there was DO undoing it. 
The amount lAS fOllDd irrec0-
verable a,od bad to be written 
off. For the balaace, the 
matter is still under COD8i-
deration. 

2',037' 00 The matter is under examination 
of the Corporation. 



7 Dues tor works re-
mainin, unrealised. 

8 Non-realiaation of 
royalty from the 
CODtrICtors. 

9 Non-recovery of 
value of materials 
issued to contrac-
tors. 

10 Non-return of tools' 
IJnd plants by a 
DVC employee who-~ 
resigned resulting in 
loss to the Corpora-
tion, 

II Jrreaular maimenan-
ce .. « ID8.P accoun-
tHlOO-raJIing .0{ 
debta apiDat pro-~ 
leaL 

18 

3 

Rs. 

4t49I 'OO 

(4,157'00 

[15,84°'00 

500'00 

4 

In the majority of cases high' 
ranking Government officia1s~ 
got their vehicles repaired at 
Maithon where they were on 
official duty, and because of 
the urgent nature of their work 
the repairs were done without 
payment as the officers would 
otherwise have been held up. 
Recovery of these dues is being. 
actively pursued. 

The matter is under examination 
of the Corporation. 

The matter is also under examina-
tion of the Corporation. 

The employee went on casual 
leave on 22-6-60 for 5 
days and did not return. 
Thereafter he resigned 
from Service of the corpora-
tion. He failed to return the 
tools and plants taken by him 
in course of his official duties. 
Action is being taken to trace 
the whereabouts of this in-
dividual with the object of 
recovering the value of the 
articles from him. 

The maps were issued to· . 
other projects of the DVC 
sO that there has been no loa 
as such to the organisation 
as a whole. Action is being 
taken for proper maintenance 
of map accounts and for rais-
ing of debits ~ the pro- . 
jeet ~cerned.; ; 
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[Ministry of Irrigation & Power O.M. No.8 (9) /63, DW. IV, dated the 
20th Nowmber, 1965]. 

FmtTHER REPLY OF GoVERNMENT 

(iv) A statement is annexed as appendix II. It shows the objec-
tions settled as also those replied to but still under correspondence. 

(v) A material-at-site account form has been introduced in consul-
tation with Audit. 

(vi) (St No.2 under vi) Objection dropped by Audit. 

(St No.5 under vi) An amount of Rs. 8885.19 has since been re-
covered; for the rest efforts towards recovery continue. 

(St No.6 under vi) Objection dropped by Audit. 

(St No.7 under vi) Rs. 3259.16 has since been recovered. For the 
remainder, correspondence with the Department concerned is going 
on. 

(S1. No.8 under vi) Objection dropped by Audit. 

(St No.9 under vi) Objection settled. 
(SL No. 10 under vi) Reply sent to Audit and exchange of letters 

had. followed. The points raised by Audit were last replied to by the 
Corporation on 7-12-1966. 

[Ministry ')j Irrigation & Power O.M. No.8 (6) ~DW. IV dated, the 
14th September, 1967]. 

Recommendation (Serial No. 19) 

The Committee·feel concerned at·the delay in obtaining the custo-
mary acknotoledgements of balances outstanding with employee., 
They are glad to be assured that this will be avoided in future. (para-
graph 21). 

REPLY OF GoVERNMENT 

The Committee's observations have been noted. 
[Ministry of Irrigation & Power OM. No.S (9) /63, DW. IV, dated the 

20th November, 1965]~ , 

Beeommendation (Serial No. to) 
(i!) The Com7Jlittee ~. thGt aft e4Tlll deei$ion will/be taken on:.- . 

t~ Hp01'toJ .th4:~ of Chartered Accoont4ntB 1'egartnng . the prin.-
eiplu and .pattem, oj the r~ accoonta of the C01'pOratifm whtch:' 
accordmg to the DVC Act are to be introduced fTQ'm lD631K~ 

[Paragraph 22 (ii) ]. 
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REPLY OFGo~ 

(ii) The recommendations contained in the report of the Firm 
of Chartered Accountants have been· examined by Government in 
consultation with the Comptroller & Auditor General and decisions 
have been arrived at. These are being formally communicated to 
the Corporation. 
()finiltry of Irrigation & Power O.M. No. 8 (9) f63-DW. IV, dated, 

the 20th November, 1965]. 

FuRTHER REPLY OF GOVRNMENT 

(u) The recommendations of the firm of Chartered Accountants 
with certain modifications were approved by t~ Government of 
India in consultation with the Comptroller & Auciitor General of 
India. Commercial accounts have been introduced in the Corpora-
tion with effect from the 1st April, 1966. 

[Minim'y of Irrigation " Power O.M. No. 8 (6) /66, DW. IV, dated. 
the 14th September, 1967]. 

RecommeadatiOll (Serial No. 13) 

The Committee desire t~ action. to revile the proeedun, ~ 
ing adjustment of inter-departmental tramadionB i,. ordeT to noW 
M4vt1 outatanciing.s 4t the end of the financial year .should be expe-
dited.. (P..,.agraph 2&). . . 

RI:PL Y or Gov1:RNMDrr 

The Corporatiop. is taking actioll. tp revise the ~ p~ 
M all the impllea~ons of interdepal'bnental traDIICtioQs ~e to .. 
taken into account this will DeCeS981'Uy take some ~ 
(Mi"iatry of Irrigatiooft " PotDeT O.M. No.8 (9) f63, DW. IV, dcIted. the 

20th November, 1965). 

_...aatia (Serial No. 25) 

!'he CummUtu feel th4t. leaming ~ the 1q.Uura af Mf •. 
M. A. N. '" NgClrd to the commiuiofting of the two power generat-
iftg tmita at Du'11GPt'r a~ a .. tA unit aj Bobra. 1M COtpOtCtfoft 
MoWcl a"'IImlne the mating proceclure of ~ teftderl 10 GI 
to .. it ~ •• ~ tftderI .. f'8gCITcI to pw-
chaa of ~ ~ to the Oouuftiftg .....,.. tDfSl • 
Nw to J.aoiag tU beMfot 01 dwM ezpmue. (~eph 2'1}. 



REPLY OF GOVERNMENT 

The Committee's observations have been noted. Currently all 
>equipment tenders are being referred. to the Consulting Engineers 
before final acceptance. 

'{Ministry of Irrigation & Power O.M. No. 8 (9) /63, DW. IV, ciatecl. 
the 20th November, 1965]. 



CHAPTER n 
RECOMMENDATIONS WHICH THE COMMITtEE DO NOT 
DESIRE TO PURSUE IN VIEW OF THE GOVERNMENT'S 

REPLY 

Beeommendation (Serial No.4) 

The Committee understand that the question of reorgo,'niBing the· 
D.V.C. if at present under consideratiOn in consu.ltatiort with the 
participating Government •. The Committee BUggest that, in the w*' 
01 rapid indUBtriali.tation occurring in the area since the enact.'ment 
Of the DVC Act 15 years ago, a re-appraiBal of the Corporation'. 
functi&n8 in the field Of Thermal Power generation should also be 
made with a view to seeing how far this responsibility should be 
handled by the State Electricity Boards as in other States or whe-
ther another regional organisation should be set up for the purpose 
in order to relieve the n.v.c. to concentrate on generation of hydro-
electric power with an adequate supplemental backing of Thermal 
Power, as originally envisaged. The Committee are gla.d to learn 
that the Corporation has decided to revive the execution of nydel-
power scheme of 60 MW at Konar during the Fourth Plan. They 
desire, that it should also be investigated to what exteft.t additional 
hyd7'O-electric power can be generated ,by exploiting the existing 
resources of the D.V.C., in order to achieve, at least the modest target 
Of 250 MW originally envisaged. (Paragraph 6). 

REPLy 01' GoVERNKJ!:NT 

The Damodar Valley forms part of the important industrial belt 
in the region. In the context of the rapid industrialisation that is 
now taking place in this area and of the large-scale availability of 
coal washing by-products in future years in this region, which shall 
have to be mostly used as fuel for very large thermal power stations 
located near the washeries the emphasis will have to be on thermal' 
generating eapacity. Future development OIl these lines will re-
quire bandal and other resources of vast magnitudes. These 
matters will have their due in1Iuence on the reorganisation of the 
D.V.C. on tunetiOllal considerations, action on which is now in pro- . ..... 

20 
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As regards investigations to achieve the target of 250 MW of-
H.E. envisaged originally, it may be stated that the D.V.C. Syst.em., 
as it is, is not capable of producing 250 MW hydel power as envisag-
ed in Voorduin's Preliminary Memorandum. The present capacity 
is 104 MW. To this may be added another 40 MW at Panchet and 
20 MW at Konar when these units are installed. That will make 
it 164 MW. Tenughat Dam has been proposed to be constructed as 
a single-purpose water supply dam. Building of additional dams 
in the Baraker catchm'ent in the proximate future is hardly a possi-
bility. The experience of aU these years about wa1ler potentialities 
of this catchment will go into such investigations as may be under-
taken (if at all) with a view to determine the need and feasibility 
of further dams in the valley. It would therefore seem that the' 
target of 250 MW hyde.l power generation can hardly be regarded 
as a live issue at present. 

[Ministry of IrrigatiOn & Power O.M. No. 8(9)/63-DW, IV, .wteC£ 
the 20th November, 1965]. 

FURTHER REPLY OF GOVERNMENT 

As already explained, there is further scope for one 20 MW hydel' 
unit at Konar and one additional 40 MVV unit at Panchet. The ge0-
logical soil investigation necessary in connection with the former 
has been completed. The outline scheme has been drawn up alter 
preliminary studies and estimates framed for a 25 MW pumped 
storage unit at Konar. The estimate for a second 40 MW unit at 
Panchet has also been prepared. The regular project reports will 
be prepared after the proposals are cleared by the Planning Com-
miSsion for inclusion in the 4th Five Year Plan. 

[Ministry of Irrigation & Power OM. No. 8(6)/66-DW. IV, dated 
the 14th September, 1967]. 

Recommendation (Serial No.5) 

. The Committee have in their previous Report e:cpreSlecl their' 
concern over the inordinate delay in commissioning the three Power 
Units. They would like to be informed about the amount of penalty 
for this delay leviable under the contract anclrealised from MIs. 
MAN. They also desire that the acceptance tests in respect of the 
three units should -be C()mpleted early 0l1a4 the Omtmittee informed' 
about the results. They trust that in case of the BUpplierB' failure 
to fulfil the performance guaratttetB,' necesscrry action '!Dill be taken 
by the Corporation to enforce the other penalty qdmiBBible under tht 
agreement. (Paragraph 'l): . . . " 
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&PLy .0,. Go~ 

By a letter dated 15.7.1963 the Corporation proposed the follow-
ing penalties on MIs. M.A.N. for delay in commissioning of Turbo-
generator and the Steam-generator units supplied by them and 
demanded payment thereof within three months:-

Ale. TID'~.tor Valts 

Bokaro IV 
Durgapur I 
DufBapur II 

[, 30,600 

[, 3°,600 
[. 30,600 

[, 91,800 

Nc. TlD'bo-paerator VDic- : 

Boltaro IV DM 867,Soo + RI. 43,38° 
Dursapur I. DM 890,200 + Rs. 43.380 
Durgapur II DM 89Q,:aoo + Rs. 43,380 

By two letter. dated 6.9.1968 and 11.10.1963 'MIs. MAN have 
. deaied liabUity in reapect of both. They have disputed the date of 
commi..wnmg in each c:ase as determined by the Corporation and 
haw alao advanced other grounds in support of their contention. 

. 'lbese are now under examinatiaD of the Corporation. 

With regard to ,the performance guar~, MIs. M.A.N. ~Ve 
represented that in view 01. the fact that thr:t plantB bad lleen in 
operation for about three years, certain additional tolerance should 
be allowed for wear and tear during this period. AJJ soon as an 
agreement on the point is reached and additional tolerance. if any, 
determined, arrangements for performance tests will be made. 
Pending decision in regard to penalty etc. the COrporation is hold-
In,i ~ 57,06,"'7/- of MIs. ~. ~~enta against ~ble ~
f~t. 

, [Mi~ cd 1~ , Po\oer O.M. No. ~ (9) ISI-DW. IV, 4ate1f the 
20th Nowmber, 1~]. '. 

hIriBM a.u _ Gonmoa:IIT 

~ ~~. JaV'1')Dd -. pe-.ltJ question tP'JDg into 
~~ ~. ~~ 8I)d U. v.i,~1 of the Corporati()ll'S Chief 

-Electrical EDgmeer thenon and dedded (J'.8.~) ~ ~ ,.,..,., .. 
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Sioning dates for the steam gerierators and the turbo-generators ~f' 
the three Power units in question should be taken for contra~L 
purposes,~:- . . i.. 

Unit 

DTPS I 

DTPS II 

BTPSIV 

Steam generator 

26.10. (96<> 
27.12.1960 

Turbo generatOr 

6.12.I¢O 

25.2.1961 

The delay in commissioning was reckoned accordingly--3 weeks 
.for the steam generator and 7 weeks for the turbo-generator at 
DTPS and penalties amounting to DM 133530 plus Rs. 6507.00 on 
steam generator account and £ 14280 on turl»-generator account 
were finally imposed on MAN. TOOse penalties have been recover-
ed by deduction from MAN's bills (DM. 133530 on 8.10.1964,.. 
Rs. 6507.00 on 3.3.65 and £ 14280 on 8.11.64). 

Performance tests were conducted in respect of DTPS Unit 
No. II. The result (Appendix In) of tbe tests was satisfactory 'bObh 
for turbo-generator and steam generator. Since identical turbd-
generator and steam generator units had been provided for DTPs 
I unit and BTPS IV unit the result of the tests for DTPS n was also, 
made applicable to the other two MAN units. There was thus no· 
question of any ~nalty being imposed on account of performance dI. 
the steam generators and turbo-generators. 

[Ministry of Irrigation & Power O.M. No.8 (9) /66, DW. IV, dated the" 
14th September, 1967]. 

ftecommenciatioD (Serial N •. 6) 

(i) The Committee have in their previo'UB Report. eqreBSed. their 
concern over the continued shortfalls in the utilisation of the DVC'. 
ttTigation pOterttiaI, tDH.ich not only jebpahiise the jin41J.cl4t it\te~· 
of the Corporation but also undermine one of the it1iOlDid objects of . 
the setting up of the Corporation. The Committee are perturbed at 
the inordinate delay that has occurred in taking up the execution of . 
ifDater cOurses 4'nd fl.eid. cM;"neb, considering that the ba.rrage W(18 

bpen~ as ea.i'Zg 4a in 1955; In the wake iii tmCertaint1,r att~ . 
~ tTttmfer of thecl1ndl system .to the Wen Bingat G~~, 
W Carp'OrtltiOn ¢oo.14 hittie taken up the e±ecution Of tbat~r COUfld 
~ NtTlief, peftcfing tJt~ actultt trct.'riffe-r. Thi! Ctmt1n.ittee tnut ituit 
wigOTOUS efforts will be made to accelerate the e~av4tionof w4ftr·-
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...eour,ft MId field ch4nnell in clole coonJinaticm tDith the State Goo-
-emmmt. In thit COfI.nection, the Committee tDould az.o Wee the 
DVC to uamine wMther ""II ,.eductioft in the ""ta would JIieJd 
more revenue. [Paragraph. 8 (i) ]. 

The Committee's observations have been noted. 

The Corporation has submitted that under the conditions obtam-
ing about the transfer proposal, various difficulties arose about 
·oexecution of works, some of these difficulties having legal character. 
Uncertain of their tenure the engineers and the engineering subordl-
.nates were looking for other jobs in the country. With industries 
developing fast engineering jobs were not difficult to secure. This 
is a factor which constantly disturbs the public sector projects with 

. major construction work in hand, and DVC which could offer 
the least security of service because of the talk of transfer, was 
affected very materially in execution of its Extension and Improve-
ment and Wate~courses programmes. Again, works involves con-
,tractuaJ. obligations and in an uncertain atmosphere it is very diftl-
cult to enter into legal obligations with any degree of confidence. 
The transfer negotiations, although protected, had never ensured 
that West Bengal would take over the system as·a going concern, that 
is with all auets and liabilities. As soon as it was apparent to the 

·DVC that the transfer was going to be delayed they lost no time. 
even with the limited personnel strength at their disposal in initiat-
ing measures towards implementation of the programmes. 

The statement below indicates the progress made towards the 
execution of the two programmes. Now that the transfer progress 
has commenced it may be reasonably hoped that a decision whether 
DVC would continue to execute the works or West Bengal would do 
them on behalf and at the expense of DVe, will soon be reached 
cleering the way for unhampered progress of these works. 
tMinUn-y of Irrigation ell Power OM. No. 8 (9)/63-DW. IV. dated. the 

20th November, 1965]. 

RecMDlneedadoa (Serial No. 12) 

m The fact that. the new bridge completely collapsed in t~ 
~. while the 01cl district .boaTd bridge tDithstood the floods "nd 
COfttim&a to be uaed. nriaea some doubt in the . mind of t'" 
Committee about the genuinene8$ of the Bzecuti-pe Engineer'. 
Report on the eonditiota 01 the old bridge cmd the need for 
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... new bridge. It is not clear to the Committee whether 
:this Report 'IOU ."erified 'before sanctioning the constTUCtion. of a netO 
~dge. The Committee had desired a note in th~ behalf from the 
.Ministry, which is still awaited. They suggest that this aspect should 
be thoraughly investigated and responsibility fixed. 

The Committee consider it unfortunate that the contour map pre-
,pa.red by the Government of West Bengal Zong time back was not 
,6erutinised while designing the new bridge. They suggest that the 
-question of fi;cing responsibility for this should also be examined. 

(li) The Committee regret to observe that besides the execution 
-of the work being sub-standard (as Reported by Deputy Chief En-
gineer in ''very poor mortar or no mortar at all") there was lack of 
foresight on the part of higher officers is not accepting the proposal 
made by the Executive Engineer in charge to revise the design. The 
-Committee would like to know the action taken against the Assistant 
Engineer and the Overseer responsible for the sub-standard work. 
(Paragraph 14). 

~LY OF GOV~ENT 

(i) The proposal for construction of a new bridge came from 
'the Corporation's Deputy Chief Engineer. There is no recorded 
indication of whether the old bridge had actually been inspeC'bed by 
,any higher officer before the proposal was submitted to the Corpo-
ration. There was no question about oldness of the district board 
bridge, but about its actual physical condiiion at the time no verifl-
-cation report or' other contemporaneous reoord is available. 

The bridge was inspected (3.8.63) by the Superintending Engi-
neer of the Circle. The following extract from his report gives the 
present picture and by implication someihing of the past:-

'The District Board bridge has got two spans supported on longi-
-tudinal R.S. joists with R.C.C. decking on the top resting on 2 Nos.: 
of screw piles braced by MS. angles. On the right side abutment it 
appears that 3 Nos. of Ad~tional M.S. channel embedded with 
concrete was subsequently constructed to support the superstructure 
possibly due to the damaged condition of the piles. On the left 
hand side abutment no screw pile was visible. It appears that, 
masonry work was constructed later on to give additional support 
to the supentrUcture. Also, it was noticed that the left hand span 

llas settled down a bit. 



The masonry work hu started showing signs of cracks and the-
encued concrete has started faIliDg off. The inclividual niembers.. 
like M.S. angle bracings etc. have also been damagecfdu.e to rust ...•. ~ 

When he said that 'half of the length of the bridge has already 
IUnk: done', the Executivoe Engineer probably meant no mote than 
that the left side span had started subsiding and was already lower. 
The signs of support and repairs as are now discehlible would 
suggest that the Executive Engineer was very likely ct>rrect if some 
allowance was made for hyperbolic expressions. In any case, there 
1& no evidenee to the contrary. 

The direct cau!!le of collapse of the new bridge was scour and 
pressure of flood rush which it could not withstand. The waterway 
was inadequate-the bridge had been underdesigned. The design 
had heen based on the contour map provided by the Irrigation De-
partment of the State Government. These maps had been taken for 
granted and no fresh contour survey was undertaken. It so happen-
ed that one particular map furnished contour particulars which were 
misleading. The discharge of the river at the point of the bridge 
was detennined on the basis of the contour map showing certain 
configuration of the ground. If this configuration was correctl.J 
depicted in the map the flow across the Navigation Canal through 
the syphon at Ch. 3700 should have taken a different route and by-
passed the bridge altogether. Actually, however, the diseharge of 
the syphon ran contrary to the indication of the contour map and 
fell into the river thereby adding approximately 700 cusecs to the 
design discharge at the bridge point. In plain language it meant 
that at the time of the flood the bridge had to "contend with a prell-
lure which it had not been designed to meet and collapsed in the 
Process. The clearance designed and provided was nanvw ~ 
what it should have been if the contour map indicated possible rua 
of the discharge through the syphon into the river ahead of the· 
bridge. 'The configuration of the ground indicated by the map was. 
thus a misleading factor. 

~o speelftc: meienee lPpeai's to haft fJeeri made by the B. • i 
Proj~t to the West Bengal GoWmtDeDt ibottt the eoi':reetDess of h" 
contour map as at that st.ge ib eorreetness was assumed and ,no 
doubt had arisen to the Coa\m'y. SO, the ~~ of the brM~ 
... milled and baII!d hIS c1tSiIn on. p:fiiitble dtsdmite wbtdl., 
~y prorict IdfIStIihtlally IM8er thm wt1at 11: st.bUld. ~
beea. "nle dsip weD' by materials ~ beMre htib; --
error lay in the data, not in the c:al~tioDS made thetefrum. 



T!lH€ was no defect in the construction of the bridge. in. the 
cil'CWl';stances explained abOve the question of fixing responsibility 
for u:r:3€'r designing of the bridge does not seem to arise. .. .' 

. . 
(in The C~mmittee's observations noted. The Corporation has 

sinC{' considered the question of responsibility with reference to the 
e.nations furnished ,by the Assistant Engineer and the Ex-Over-
seer and concluded that it would ndt be proper to hold the Assistant 
EIl8iDeer responsible for the defect. The following considerations 
w~ with the corporation in deciding that it would not be proper 
to hold the Assistant Engineer to be responsible for the defect: 

(a) The Assistant Engineer had to supervise a number of 
works scattered over an area of about 500 sq. mile; 

(b) His superior officers had ordered that priority be given to 
some more ~rgent and important works; 

(c) He had supervised the two important items of works tnz. 
the R. C. C. foundation and type slab. Both these items 
had stood the test of time and were incorporated in the 
syphon as reconstructed.; and 

(d) He did not find it possible to supervise the! brick work. 
This was later found to be defective but this work could 
have been done in course of a day. The Assistant Engi-
neer had to look after the works over a wide area and 
it could not have been physically possible for him to 
supervise each item of the work of the syphon. 

The Corporation has since (1714165) found the ex-Works Assis-
taM (DoW an employee of the South Eastern Railway) to have been 
nesJigent in his superv'ision of the construction of the syphon and 
has reported such finding to his present employer. 'nle Overseer 
who is a pensioner of the Government of West Bengal, was held reS-
pcmalble for lack of supervision and it was decided that the matter 
should be reported to the Govemmen~ of West Bengal for such 
aetlon as they might consider necessary. A report was accordingly 
made 10 the Government of West Bengal on 23.10.1963. 

[JlWBtry of Irrigation. & Power O.M. No. 8(9)/63-DW. IV. elated the 
. 20th November, 1965]. 

lleeommeadation (Serial No. 15) 

fte Committee areftOt h4PP!I over the delay of more thaft. 6 war. 
(.,.., l~ in ftGChing (I fifl4l settlement With the COft.tractonr ,-

j'r 

c' 



~ 
"fPCITd to the nonnal dewatering chaTgea. It iB not cleaT to tM an.;. 
miUee ",.,., the normal dewatering CMTgeB calc1UGted ta the. nrU. at 
•• ', •• pet' cmec hour as agreed to btl the ccmtractor, '"" ""'* 
in the two CaHB TejerTed to in the Audit para in May. 1961 cmd July, 
1"1 reapectiue'v. There hca auo been uncfu,e ulay in de~g to 
appoint an aTbitTa~or. 

In par. 86 ut their 39th Report (~Loll So'Oha) .,.. OIM-
miUe. hcul .,.plaaNed the aeetl lor ~Dou settleme.t of Hft-
t~.· bUll. n.. Cemmittee cIe*e tIuJt tile ou.tIt4ndtng ..... in 
the preN7U CClle ,hoII.14 be ,ettled ~ly. ad tlle·~ ... 
tion pNteedilttg' ape«led up. The Committee tD8tlU ar.o Jib. to 
be informed of the final amount recr.lise4 as Jto'Nltal dewatering 
rhaTges. (paragraph 17). 

REPLY OF Govr.RNJ4ENT 
The Corporation did not actually revise the dewatering charges 

in the two cases. The Dy. Chief Engineer (B&I) made a recom-
mendation that the charge actually worked out at a lesser rate and 
some calculations were also furnished. in support of it. The Corpora .. 
tion could not, however, accept the premises, which formed the basis 
of these calculations. Ultimately, recovery of normal dewatering 
charges at the rate of Rs. 3.50 per cusec hour was directed. So far, 
Rs. 22,000 and Rs. 7,500 have been deducted on this account! from 
the contractors' running bills. As both the contractors have disputed 
the charges both the cases were referred on 23.10.63 & 2.1.64 respec-
tively for the arbitration of the Corporation's Chief Engineer (Civil). 
Further recovery or adjustment, jf any, has to await the Chief Engi-
neer's arbitration award. The awards have since (9.~.65) been re-
ceived and are under jmplem~tation. 

There was no question of appointing an arbitrator until the CQr-
poraUon had taken its decision about the rateiUld the decisiOJl 'l}4eS-
tiQJled by tile COQtJ:w:tol's. It was the ~Qn that took tima ... .()s 
sta~ the disputes which include claims 01 Rs. 3 lakha fqaa 
ta"co.nuactw in case of the lock and of &. 1.751akhs from, tae 
otMr oontraetor (for the ReaWatw), have been.reierTe4 ~ .' the 
Cblef Enaineer (Oetober, 63 and JaQUaI:'y, &4 respectively) f~r .&$i-
tration. 
[lIiNmv oj I~ " Power a.l\{. NQ. 8(9)/63, DW. IV. ~, 

the 20th Novembet-. 1965]. 
PuaTHBR UPL Y OF GoVJ:B!BOlft' 

The Arbitrator ~·Ais ..... _~. In cue of the 
Regulator his award was that no dewatering charges were payable 
~.·tM ~. aDd that the 'JUm of • Vff»I ... which bid hMa re-
.."... frCIIIl··him 011 tbe same aDC01IDt .... to be ~ Ia:.e 
case of Lock tmly a sum of as. _1/- was recoverable from the Con-



tractor. Since Rs. 22,000/- had been recovered on the same aecount 
tbe..di1ference was to be refunded to the contractor. 

"n1e Corporation accepted the awards after due consideration and 
cUrected implementation of the same by the Project concerned. 

The final bills of the contractors are in the process of settlement 
but have not yet been disposed of. In the case of the Regulator a 
refund was made on 11-5-1965 as part settlement of t~ case. 
{Ministry of Irrigation & Power O.M. No.8 (9) /63, DW. PI, dated the 

14th SepterriJber, 1967]. 
Recommendation (Serial No. 18) 

(ii) The Committee desired to be furnished with II note ata.CIng 
the break-up of the amount (Rs. 405' 93 lakhs) held under objecfloft 
1ew want of detat'1ed estimates, under categories, purchases, consul-
tancy fees, works etc. and the number of items under each eate-
gory, with reasons for non-preparation of detailed estimates and the 
present position regarding adjustment of expenditure. The Com-
mittee 1'egret that the information is not yet received. 

The Committee would like to be informed about the outcome of 
1he proposal to revise the present procedure, dispensing with the for-
mality of preparing detailed estimate in respect of purchase of equip-
ment, consultancy fees- etc. They trust that detailed e::;tirnates will 
invariably, be prepared in respect of Civil and other works. [Para-
graph 20 (ii)]. 

REPLY OF GoVERNMENT 

(/) Project-wise, the break up is as follows :-
( Rs.) 

-.--;~. 

(i1 Bo)w'o T .. herm. al Power Station (Uni~s r, II' and III) • 4,05,90.424 
(ill Bermo min~ . . . . .' .. 2,150 

(Jii) Bokaro Thermal Power (Station Unit IV).. 192 

TOTAL 4,05,9l,766 
Or 

4°5'93 
lakhs approx. 

Item (i) is composed of 28 sub-items classified un1er twa broad heads 
"'Works" and "Tools and Plants" of which a few major sub-items- are -.eci-
fi~ below :-

Ropairs and maintenance of Boiler Plant 
~hase otT. BJ·p· 
~H~her charges (R~ account) 
eu.ams,&~. 

- Specilll 'r.ooJa& Plants 
.. Bou. ....... 

(Ra.; 
3,6S,Z7~ 
i8t468 

2,7~14.709 

~,39S 

47~o.u 
~q:) • .,t& I 



• 
( Rs.] 

Prime Mover and Auxiliaries I.I~915 

. Operation and Maintenance of aerial ropeway 1,21,096 

Electric equipment 

Tool8 Plant & furniture for laboratory 80,32~ 

Repairs and maintenance of electrical equipment 

Indulled again, in Power-House other charges (Rupee account) are about 
nundred items coming under :- -

..... - .-. ,-- ... --------- ------.-.---

EXt,..l\'iltion 

Sheer piling ~:on"'Teting . 

Turh')-t,;cnerator foundation 

in~e and discharge tunnels 

Machinery foundation Backfilling 

, 
Crane foundation 

Coal handling plant structural 
materials Rail Roads. 

Ventilating and Air conditioning 
equipment. 

Ash Burner etc. 

It will be seen trom the above that the expenditure includes pur-
chases as also works. The largest item (Power House-other charges-
Rupee account) is an aggregate of purchase works, consultancy fees 
etc. To categorise the expenditure adding up to Rs. 406'93 lakhs 
under purchases works, consultancy fees etc. separately will require 
considerable time. It will, however, be apparent that purchases 
(from abroad) accounted for a very substantial I?art of the : total 
expenditure. 

Meurs Kuljian Corporation of U.S.A. were the Corporation's 
ConsulUnl Engineers for erection of the power plant at Bokaro and 
aDeillary works. In ttenDs of the contract with the Consulting Engi-
neers they introduced their own accounting system which was an 
integration of costing and financial accounts. The system did not 
env1Bage preparation of detailed estimates apart from what were in 
the DVC Project Estimates. The costing system provided facilities 
for' exercise of control over expenses. The expenditure incurred by 
the CGltSulting Engineers was booked in the DVC ftDandal accounts 
WKIer eertain ro-oad heads. Audit's objection is apparently related to. 
aon-obsef'\rt\nce of the C'PWD accounting system whereas MIL Xul-
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jian Corporation maintained accounts somewhat differently presum-
ably in accordance with practice prevailing in U.S.A. 

As general proposition, the difficulties in the J48.tter of prepara-
tion of detailed estimates relate to items of purchase of heavy 
machinery and plants from overseas on basis of tenders ocean 
freight, customs duty etc. Those are neither amenable to check 
nor are known at the time when detailed estimates are prepared for 
te&hnical sanction. 

The poII.Won regarding adjustment in regard to item (iii) is that 
an estimate was actually sanctioned in 1957·58 (No. 26 of 57·58). 
This has since been shown to Audit. Item (ii) was composed of two 
items. Rs. 1720/- for carrying water to the Bermo mines for drink-
ing purpose and Rs. 430 for equipping the Mines first aid room. The 
fonner sub-item was sanctioned by the Corporation in January, 1956 
(Sanction No. M-3844, dated 9.1.56) but as the contractor delayed 

BUbmission of his bill payment could not be made earlier than March, 
1959. Audit point is that a fresh sanction was necessary for 1958-59 
in which year this expenditure was incurred as the earlier sanction 
bad lapsed. This is being regularised now. The second sub-item was 
-also sanctioned at the time by the Mines Manager treating the same 
as a contingent ex,penditure for the Mines. Audit view is that the 
item required the sanction of the Chief Medical Officer as the ex-
penditure related to his department. This is also being regularised. 

Adjustment of item (i) will be done in accordance with the pro-
cedure that has lately (18.6.64) been advised by Audit for regularis-
tng the 'Want of estimates' and the 'Excess over estimates' items of 
objections outstanding at the end of 1961-62 and similar items from 
1962-63 onwards. The procedure is embodied ill the following ex-
tract from the latter No. AT /DVC /WP/241-364, \::lated 18.6.64 from 
the Senior Deputy Accountant General, DVC to the Damodar Valley 
Corporation: -

". . . . . . . . .. The Comptroller & Auditor Genera! of India has 
agreed to the proposal that objections for want of de-
tailed estimates in respect of works completed upt/) 
1961-62 may be waived on specific requf"5t from the Cor-
poration for such waiver without any prejudice to our 
right to include suitable comments on the subject in the 
Audit Report. Such request should. however, contain 
explanations regarding difficulties that stand in the way 
of preparing and sanctioning detailed esUmates. of tbe 
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WorD, after the appropriate authorities satisfy them-
selves with reference to the available rcoords about the 
reasonableness of expenditure in each case. Besides ob-
taining certificates for reasonableness Co~poration"autho
rities aheuld allo certify that the works lB., e¥~\lted did. 
DOt exceed the scope prescribed. by t.be-~o~petent a~ho-

.'rlty. 

'!'he abovt" procedure will not cover caseS (If worksht"ld under 
objections on 31.3.62 but not completed on that date -as' 
also works undertaken in CTPS and extensions to exist-

, Ing pbWerttatfons at'Bokaro aBd. Durgaput'\"1n these 
cases, the proposal of Chief Electri~al Engineer to' have 
detaJled estiItlates saJlC!tlo'Red on the basis of available 
data iJI·~firat' itiSta~, t& ibe 'foilMltedtipby)a ttfVi&.. 
eij. teChnieal,:l8!ICtion 6RCe'al~:or earlier, inc.'Orporat-
itig' further infotmatian as a~hllving R bearJ11g on ttJe' 
Htimates, may be lifttlelfect to'. 

As regards objections, regarding excess overE.'Stimates, the 
excesses may be regu1arised by submission of' eomiile-

. tion reports with certificates of reasmtableness of ex-
pendIture and cases where expenditure is 'unduly e'X1o 

cessive should be investigated and results reported to' 
audit. 

In order to waive the amounts of such objections already in-
corporated in the audit report, it is requested that a 
detailed list of objections with necessary request for its 
waiver and requisite documents in support thereof, may 
kindly be furnished to this office at a very early date 
so that outstanding items held under objections may be 
reduced and the latest position be Rscertained for the 
information of P.A.C ......... ". 

The Corporation has initiated action on the lines suggested by 
Audit and will implement the suggestions as expeditiously as poesi-
bt('. The process will however take some time. 
(Ministry of Irrigation & Power O.M. NO.8 (9) /63-DW. IV. dated the 

20th November, 1965]. 
(U) Actimls as per suggestions made by Audit are being processed. 

It is aft elaborate task with manifold implications, but the matter Is 
bei:ag attaclecl to. 

ltec:omme_tiOD (Serial No. It) 
(1) !'rae COmmittee oregret to obsertJe that the Ji'Whery Scheme. 
~ ,.,. rc.med tea !Je4t'S back ·has ,.. yet yielded tatUfactM!l 
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result.. The Commatee\~fi_"litde 'jUltifi~ ftYf the Corporation 
continuing to run the fisheries when it has to attend to more imp07'-t_ functiom -and it CdtiftiOt effectively deitlWith the problenfof 
~i"'. Tftey, t1t~efcite, 8UfIgest that the' question of tra'l'iBfer1in,q , 
the'jilMne8 to the 'respective State Gcmemments on royalty bd,!: ... cr 
shoti14 be emmi'ned:tparagraph"22~i)]. '" 

oJ ,the CoIrifrrlttee'-s observatiohs, haVe beeR noted. 
~- . - ~. . , 

The State Team for fishery was set up by the Govt. of Westaengal 
under their order No. 1 789-Fish, dated 20-5-63 with repre,· 
sentatives from the Bihar9'overnment~ VI ~~ Bengal Government, 
and the DVC, 'and is presently e)tllminir1g an questions relating to 
fisheries in these parts. The team includes experts also and is presid-
ed-Ov8"bt a 'Seert!t8rt (!If the' Bftiar'OoV'ett1n1ett: '!'he'OVC ~erie8 
areatso under re\rte\9 Of this Study Teatn. 'It maY' be ad~!1iO ' 
cdRsider transfer of lhe DVC fishierielf'f<) the State· GOVe!tnRtefttS: fdt' 
mBnage'l'nent wtren tbe: Views Of 'ttIe'Study Team has '!leen kfiotVm.' 

'Pb:e DVe reotgaaisation ~ aooenvtsage the tranafer. of 
DVC' fisheries to t1le J,teSpeetive Sta.teGov~. Tb~ are how-
ever ,dii1iculties about tMnsier of t1t.e DVe. fisheries to, the state 
G~. as at least· twO' majt1r fisheries-Maitbon and Pam.chet areter-
ritorially pia!1!y withift Bihar and partly within West BeDgal. Trans-
fer df the other two (TiIaiya and,Konar) while Maithon:and Panchet 
may ba~ to be retained,. can hardly serve any ~ful purpose. 

[Ministry of Irrigation & Power O.M. No. 8(9)j63-DW. IV, dated tM 
10th November, 1965]. 

FUIttBJtlt REPLY OF GovlalNMENT 

(i) The D. V. C. fisheries have been leased to the Central to'ish-
eries Corporation for a period of seven years with effect from the 
1st July 1966 at an annual rental of Rs. 10,000. The Central Fisheries 
Corporation has also taken over most of the D. V. C. fishery staff on 
dt!pUtation basis, 

[Ift .... 'l1 0# I~ ~ PotNr OM. No. 8(e)'f8l4>W.W, dat.,.. 
""~, ltI'I]~ . 
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Beeommendation (Serial No. %1) 

"he Committee ha4 desired to be furnished with a note st:4t'hIfJ 
the tpecijlc diff.i.cu.ltie, sf4nding in the .'way 01 a lettlement with· .. 
Government of Bih4r regarding the valU4tion cmcl transfer of the 
reclaimed land at Maithon a.nd whether the quudon of Tefern. tIt.e 
mcatter to aTbitration or the Government of Indi4 hCld been coui-
deTect.. The Committee desire tha.t the inlonn.ation .houlcI ~ fv-
nLsMd. to them C1B early f1B poNibl.e. They woutcl UJer couicf.et'a-
tion 0/ the matter tiU the uamina.tion of ,the nut ynr's Auclit Re-
port. (Paragraph 23). 

Raol,y OF GoVZllNMZNT 

The land8 were meant for resettlement of persons displaced Dy 
acquialtion. These bad been reclaimed for the purpose. The <J<,v-
ernment of Bihar were entrusted with resettlement. The lands were 
however not accepted by the people for whom they were meant. The 
reuon why the surplus reelaimed lands in Maithon area have not 
been taken over by the State -Government is beat known to t.hem. 
That the displaced persons could not be persuaded to accept tbeae 
lands for rehabiUtation was, probably one factor. The utilisation of 
the lands for other purpose must be another consideration. Some-
how, the Govt. of Bihar have not come forward. with their ftnal word 
regarding taking over of the reclaimed lands not allotted forreha-
bilit'ltion. The Damodar Valley Corporatio~ is in correspondence 
with the Government of Bihar who have been sending interim re-
plies from time to time. The decision of the State Government is 
awaited. None of the issues has, however, taken the shape of dis-
pute which can be arbitrated or mediated on. Therefore, arbitration 
or intervention of the Government of India in! the matter has not 
been considered by the Corporation. If a settlement is not reached 
despite renewed endeavours which may include top level dlSCussions. 
alternative will be considered in due course. 

[Ministry of Irrigation & Pott'er O. M. No. 8 (9) /63-DW. IV, 
dated the 20th Not1embeT, 1965]. 

FuRTHER REPLY OF GoVERNMENT 

There are still some points on which agreement with the Gov-
armnmt of Bihar has not been achieved.. The matter is, however, 
under active consideration of the Corporation and a settlement with 
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the Bihar .Government may be expected to be<reacbed within a rea-
sonable time. 

[Ministry of Irrigation & Power O.M. No. 8 (6)/66-DW. IV, dated the 
14th September, 1967]. 

Reeonunendation (Serial No. 22) 

. Referring to an amount of RI. 1 ~ Sf crores outstanding 48 on 31st 
Iffth, 19&2, under 'sunclry deb1lerB for cummt suppUd, the C0m-
mittee tl.esired to be furnished with infonno.tioo em the' /ol101J1im.g 
poifttB:-

(i) What were the re4807t8 jor such a large outstanding as on 
31.3.1962? What toa.s the otItBtancling against Govem. 
ment departments/privo..te perties? 

(U) What 'lOo.8 the amount, if an!!, which remained outstand-
ing FmoTe than two years and how far l111d recbueries 
since been m4de? 

(ill) What 1DGB the position of outstanding 1'eCOt1eriea a Oft 
31+.1963? 

The infOT'm4tion is still awaitea. 

The Committee feel concerned at the heavy outstanding amount 
due to the Corponztion for current supplied, and trust that vigorcms 
-el0rt8 will be made oy the Corporation to expedite the recoveries. 
They will examine the matter when they consider the next yea.""$ 
Audit Report. (paragraph 24). 

REPLY OF GoVERNMENT 

The explanation is really very' simple. The sum (precise figure 
Rs. 1,80,70,304) represented dues payable by various customers of the 
Corporation on account of electricity supplied in Febnlary and 
March, 1962. Fifteen parties (bulk consumers) were concerned and 
they were:-

Private parties 

The Calcutta Electricity Supply Corporation. 

OishergarhPower Supply C9. 

Rs. 
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fndianIron &1c Steel Co. .' ~93!J 

Associated Power Co. 5,23.S23 
( (; 

Sijua Jharie Elec. Supply ·5,3QH75 

Associated Ceme~,,c<>,,,, ", ' " ", ..• """ .. , ",it 1,34,593 

Tata Iron & Steel Co. 32.17,705 
". 

, • . It ::"''1.5~b 
, , 'l ' '"z •• ;! ----'-' ----------~------~~--~~.------~~~~ 

Government ~~ \ ' 
" 

Bihar State mec. Board 
\Vest Bengal State Elec. Board. 

South Eastern Railway. 

Ourgapur Steel Proiect. 

Rinclusthan Cables. 

Cbitwan;an-Loco Works 

".' 

:(t 

f, 

Rs. 

, 
40,66,655 

~,724 

':'/ a~905 

SI.35S 
.. 

6,78~165 

8"~38 

92,602 

The bills were payable in April and May, 1962, and were aetua1Jy 
collected accordingly and duly accounted for. For obvious re88ODS, 
the duea had to be shown outstanding as on 31.3.1962. Of these 
claitm !loae was outstanding as OIl 31.3.63. 

It will be seen that the outstandings referred to have already 
been recovered. 

[MiAistTY of IrrigatiOn & Power O. ll. No. 8 (9) /63-DW. lV, 
d4ted the 20th November, 1965]. 

'ReeommendatioD (Serial No. II) 

" 

The Committe. n:>te that in the caNI ~rNd to_ para' 21 of 
• RtpOrt the TepUes fumished by the JfitlimialD. V. C .... of .. 
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interim nature. They will therefore await a further -report theTf!on. 
(Paragraph 26). 

3. Para 46 of the 39th Report (1961-62). 

A Negotiation ,Committee' was formed with the Financial Adviser 
and the Chief Ele,ctrlcal EngiDeer as representatives of the Corpora-
tion to examine the claims on both· sides and come· toa settletnent by 
negotiation with the representatives .$£ the Consulting Engineers 
(M/s. Kuljian Corporation). The Committee made their reoom-
m-ertdations in September, 1963 '*:hi~h have been accepted' by the 
C'ot'pOration on 28.9:63. As ag8.irist· tne claim .. pf tll~' .D. v. ·C. 
(Rs. 1,84,082/-) the claim (it the Kutjian Corporatfons,as ffnalty ad-

missible, emerged·.s fo1lews:-

li) For'~h. in drawing due to 
change in boiler order 

:Cii) For idle hours owing to change 

u.s. $ + as. 

4>400 + 20,900 

in boiler cn'der' 15,000 + 71,250 
-'--

Sub-Total 19,400 + 92,150 = Rs. 1,84.494 

{l'he dollar element being converted to Rupees at the rate of U.S . 
• 1.00 = Rs. 4.'76) 

(iii) For extended stay at D.T.P.S. . 22,386 + 63,599' TO 

TOTAL 

The Kuljian Corporation agreed, as a measure at goodwtll, to . set 
off the whole amount of their claims agaiut sub-total ~A' 
(Rs. 1,84,494) above against the claims of the DVC (Rs. 1,64.082). 

The aggregate of the Consulting Engineers' claims as held adm~
ble having exceeded the aggregate claims of the Corporation on the 
Consulting Engineers' and the latter having agreed to rebate the 
entire diJference as a measure of goodwill, both the groups of eJaftnI 
wwe regarded as settled on such basis. 
f. pa.ra 84 of the 39th Report (1961-62) . 

. As ~ para 4Cf at the ¥9ttI Beport~ 
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~. Para 55 of the 39th Report (1961~). 

Faulty conatnlction of the tower bases having been established 
tbe Corporation found all the engineering personnel (from the Supe-
rintending Engineer downwards) charged with 5upervision of the 
-work, to be gullty of negligence In the discharge of their responsi-
bnttles. This finding was communicated on 6.11.63 to the Asstt_ 

1l:Dgineer through his present employer (Durgapur Frojects Limited) 
-ancl to the Executive ."neer on 7.11.63 at blsresidential address 
as known to the Corporatloa. The whereaboUts of the Superintend-
ing Engineer eould not be traced. 

'or remecUal measure on defective tower foundaUoos an estimate 
'has been prepared after inspection of all tower bases. The estimatp 
.. nctloned on 4.1.84 1s for Rs. 83,910/- oJUy. 

The design of remedial works with details were -finalised in 
1tfarchl April, 1963 but actual commencement of work was deferred 
-tf11 sometime after I11OD8OOft as it involved disturbing of soil and 
.carrying out fairly deep excavation at tower footings for grid lineB 
In operation which under nor-wester ~ditiOllS in Apri1/May and 
monsoon conditions till October INov. would jeopardise the safety of 

:thetowers. 

The preUminary work in connectioa with; the rectification com-
menced in the last week of January, 1984. The actual rectification 
work, however. started on the 7.3.64 . 

. 6. PC"(l 72 of the 39th Report (1961-62). 

A claim for Rs. 95,717.57 against the ex-c1earing Agent has been 
lodged with the Offt.cial Liquidator (16.8_63). The Oftlcial Liquida-
tor has intimated (28.8.63) that this claim will be investigated along-
with claims from other creditors of the finn in liquidation. The 
claim of Rs. 14,998.26 by the offi.cial Liquidator on the Corporation 
on account of the flrm has not been paid pending a decision on the 

.corporation's claims. . 

"7. Pa1'O 18 of the 5th Report (1961-62). 

The note will be furnished by the Ministry of Home Mail's. A 
reference is invited to their O.M. No. F. SOI'J)/63-ACI, dated 29~ 
to Lok Sabha Secretariat. 
ij. Pfl1'Q 23 of the 5th Report (19fS2..G3). 

The present poRtion of outstandings is indicated below:-

(1) Private Parties Rs. 1.20 lakbS. 
(U) GovernmentlGovt. Projects Rs. 4.96 lakhs. 



Out of the sum of Rs. 1.20 lakhs, Rs. 0.26 lakhs proposed to be' 
adjusted by deduction from a contractor's bill is awaiting adjust-
ment pending the actual payment of the bill to the contractor .. 
[Ministry of Irrigation & Power O.M. No.8 (9) /63-DW. IV, do.ted the-

20th Novem;ber, 1965]. 

(51. No.5 under 26) The rectification work was completed by 
the 20th April, 1965. 

(51. No.6 under 26) The Ofticial Liquidator has admitted the 
claim of the Corporation to the extent of Rs. 71,986.81 after' adjust-
mem of the contractor's dues from the Corporation. The D.V.C. has, 
however, been regarded as an ordinary creditor. To what extent 
the payment would eventually be received is uncertain. No further 
communication has been received from the Official Liquidator intheJ 
matter . 

. [Ministry oflrrig.ation & Power O.M. No.8 (6) /66-DW, IV dated,. 
the 14th September, 1967). 

Recommendation (Serial No. 26) 

The Committee feel concerned at th..e delay in the settlement of 
the amounts refundable to the Corporation by the Bihar Govern-
ment from the advance depoBitsl made to the Land Acquisition 
Officers during the period 193-50 to 1960-61 in respect of lands ac-
qui-red in the State. TheY desire that vigorous efforts !lhould be 
made by the Corporation to execute conveyance deeds in respect of 
tie lands acquired in Bihar and tol pursue the question of refunds. 
(Paragraph 28). 

REPLy OF GovERNMENT 

The Committee's observations have ~en noted. The matter of 
refund of unspent land acquisition deposits is being deligently pur-
sued by the Corporation. It appears that the real difBculty has ariIJeD 
on account of the records of the concerned Land AcqUisition Oftleoes 
not being complete. The Government of Bihar are yet to have' ftnal 
reekoning of the amount refunda61e to the Corponrtion. 

The conveyance deeds are yet to be executed. A draft has been 
submitted' (18.9.63) to the Bihar Government for their final approval 
but the approval has not been received so far. The matter is b$g 
pursued by correspondence at the appropriate level. 

[Ministry 9/ Irrigation It Power O.M. No. 8(9) I63-DW. IV, dated the 
. " . 20th $ovember, 19651. 
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J'lnmml ... LY or GovI:Iuou:M' 
~ 'Dae GoverDllllllt of Bihar have since made a refund of 

RI. 13.--78 e.n1y 88 per detIaUa below{-
(1) B& 5,OO.800.US by Land Acquisition Collector, DhanMd, 

against an estimated amount of Rs. 15,22,208.50. (The 
latter amount has been computed by the D. V. C. as re-
fundable and' is pro\'fsional). 

(2) RI. 8,84,148.00 refunded on account of Jamtara area against 
an admitted sum of Ra. l1,'73~~G. 

(~, 1Ia. 8_89 refunded by Land Acquialtion Ofttcer, Hazari-
baIh, apiDSt a sum of Ra. 25,257.38; 

(1)>) The form of conVe,'llDCt!' deed has Dot yet heen finalised. The 
~ received from the Govemment of Bihar (14.1.66) contains a 
elaG" to whieh objection has been raised by the Corporation (August 
'66). The matter is under discussion with the State Government. 
Due to unprecedented, drought in Bihar, the State Government did 
not hold the conference which was expected to be held early this 
year. The matter was last discussed by the D. V. C. with the ~tate 
Government in August, 1967. 
[Ministry of Irrigation & Power O.M. No.8 (6) /66-DW. IV. dated the 

13th October, 1967], 
Recommendation (Serial No. %'7) 

The Committee would like to defe-r examination of the question 
of introduction of concurrent internal checks for works till tIle receipt 
of t"rther information promised by the Ministry o~ ITTigatio'l'! an~ 
Pow(>t. (Paragraph 29). 

REPLY OF GOVERNMENT 

Internal check in the shape of quality control (or performance 
audit) has already been introduced in electrical constructions includ-
ing their civil items. The particulars are given below:-

(:t) All departmental civil construction work$ are inspected hy 
a separate i,nspection wing \.l1lder the control of the Chief Engineer 
(Civ'u). The unit is composed of an Executive Engineer and a few 
Assistant Engineers. R ... rch omcer&, Research Assistants alld 
functions under general superintendence of a Superintending Engi-
neer. There is ~so a testing laboratory attached to the unit. 

(b) Quality control in respect of civil works entrusted to, 'con-
tractol'S it! looked after by th~ SuperintendIng Engineer (Civil) at-
tacbed to the Electricity Department. 

(c:) All major electrical plant and equipment other than turbo-
.-.. ton uebLc;pected· cluriftg tlle manufacturinlP1"Oee&f by ~ 
pendt-nt agencies engaged for the purpose (MIs Bureau Varitas for 
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~d1'8JI'U'Il Power Plant Equipment); Turbo-amerators areinil-
~ by the CoaIWti1ag EngiDeers. For minor plant rmd equip. 
ment test certificates ~ funaished·by lMl1\1facturers previae c01ll~ 
~ with acceptable standards (ASTM, ASME, ASA, etc.). 

(d) At lite, q\l8lity control of el'eCtiOll is carried out by depart-
meatal oftlcers as well as by the Consulting Engineers. Special 
w~ wort ill '~' .... ~ed aad hy<b'e.ulleaUy tested undeJ> ibe 
supervision of the BOiler Inspection Orpnjeation of the Gowem-
ment. 

(e) Special cheek and inspection of the finished work is carried 
out by the operatlOll ad maintenaDce wing of the Electricity De-
partment in conjunction with construction personnel; and 

tf) For impodant equipment manufacturer's factory traiDed 
speeillists are brought doWn to certify proper erect.ion. 

On the pure civil side no separate inspection wing has been 
created as these worKs have tapered of!. The Corporation has. how-
ever, issued the following instructions in order to ensure a fair 
amount of internal check on quality of the major construction work 
undertaken by them: 

(i) Whoever possible work should be undertaken departmentally 
especially at sites of doubtful nature or for works (If ('rJ"npllcated 
type. 

(ii) Where the work is big although its nature may be ordinary, 
it sho.ulel be subjected to careful supervision. On no account should 
important items of work like passing of foundation, laying of rein-
forced concrete, checking of reinforcement, pouring of roof sJabs 
etc. be left to the supervision of junior officers. 

(iii) Correct record should be kept of 
(a) who inspected the foundations ar'ld passed them for con-

creting, 
(b) what changes if any were made to suit local ('onditions .. 
(c) who actually supervised construction at different stages, 

etc. 
(iv) Whether abnormal ground condittODS are encountered of 

structu~ previously built in the area have shown cracks or other 
defects relatable to foundation conditions, a report should be made 
to the Central design offtce who in their turn should send a senior 
oftlcer to investigate the site, carry out necessary field and labora-
tory investigations and recommend the type of foundation that ought 
to be adopted. 

lv) Whenever In the process of construction difficulties are ex-
perienced,a special report should be sent on the difficulties eneoun-
tered aDCI the methods adopted to overcome th.e same. Such report 
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shoulc1 be available at a central o8lce for examination, and, if -... 
when neceu1ty arises, tor investigation into the causes of any defecta-
that may occur after theeonstruction is over; and 

(vi) When works are given on contract quality control should 
be exercised equally Vigilantly, by suitably adopting the above mea-
SUl'ft. -

[Ministry oj Irrigcltion "Power O.M. No. 8(9)/63-DW. tv,~.· 
. 20th November, 1965]. 

Recommendation (Serial No .• ) 

The Committee feel concemed over the Ma1>!l I.oaBe~ incurred by 
the Cnrporationin the purchue of unsu.it4ble mochineryand equip-
m.ettt. They detire that the prennt procedure in regu4 to the pur-
cha.se and di.orpoBa~ oj machinery cmd equipment shoul4i be stream-
lined with a view to avoid any pitfaUs in future. (paragraph 30). 

RlCPL Y OF GovERNMENT 

The Committee's observations have been noted. The Government 
of India have constituted a Committee of Experts foti standardisa-
tion of equipment to be procured by the River Valley Projects. The 
Chiel Engineer (Civil) of the Corporation has been nominated to 
represent the Corporation On the Committee. The Corporation con-
siders that it will be more advantageous if its purchase procedUl"e 
was streamlined takirig due account of the recommendations of the 
Standlll'disation Committee. 

The disposal procedure is in the main governed by the Govern-
ment of India's 'Drfil' in this ,behalf. For the rest the existing JM'O-
cedure would seem to be adequate and require any substantial modi-
fication in any respeCt. 

Delay in recovery of price bills is usually caused by factors which 
are hardly amenable to proceclural in1lueace. such as disputes re-
garding price, cbargeability of interest for delay in payment, etc. 

rMiftiatTy of Irrigation" Power O.M. No. 8(9) /83-DW. IV, cIclteci the 
20th N()t)8mber, 19651. 



CHAPTER III 

RECOMMENDATIONS IN RESPECT OF WHICH REPLIES OJ' 
GOVERNMENT HAVE NOT BEEN ACCEPTED BY THE 

COMMITTEE 

Recommendation (Serial No.2) 

(i) While the Committee are glad to note that the Government oj 
West Bengal have agreed to pay a sum of Rs. 60 lakhs on a provisional 
basis in respect of the Corporation's post 1958 claims of Rs. 1.44 
crores (out of which a sum of Rs. 40 lakhs has already been paid 
and the balance would be paid during 1963-64), they regret that the 
stalemate (which was caused by the undue delay in working out 
agreed figures for the acreage under irrigation and by dis-agreement 
in regard to rates of charge) between the Corporation and the State 
Government has not yet been resolvea.The Committee have in the 
past emphasised that, whatever the constitutional position, a satis-
factory solution to the question can be arrived at on practical con.~i
derations. They trust that the parties will appreciate this and come 
to a final settlement in regard to both pre-1958 and post-1958 claims 
at an early date. [paragraph 4 (i)]. 

REPLY OF GOVERNMENT 

0) Noted. Against four claims pertaining to the period preceding 
the enactment of the West Benga1 Irr:gation (Imposition of Water 
Rate for DVC Water) Act, 1958 the State Government have so far 
paid only two, amounting to Rs. 25,150 only. The major claims, one 
for kharif water, 1957 amounting to Rs. 18,88,219' 00 and the other 
for additional release of water from the Maithon Dam, 1957 amount-
ing to Rs. 1,65,700'00 remain outstanding. The West Bengal Gov-
ernment have not even admitted these claims. Accordingly a sum 
of Rs. 20,53,919' 00 is outstanding against pre-1958 claims which has 
neither been admitted nor paid by the West Bengal (in full or in 
part) . 

In addition to the sum of Rs. 40 lakhs which had been paid by 
the Government of West Bengal in 1962-63 they also made a further 
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payment of RI. 20 lakhs on 7-12-1963 against the water rate bills 
of the Corporation for the post-1958 period. These have been ad-
hoc payments without prejudice on either side. There has been no 
other payment since. 

Having regard to the fact that the revenue accounts of the Cor-
poration have been opened with effect from 1-4-1963, the di1ference 
of opinion on water rates payable by the West Bengal Government 
to the D.V.C. has lost much of its significance. Under Section 37 of 
the DVC Act the net deficit is to be borne by the Governmeht con-
cerned in proportioD to their respective shares in the total capital 
cost attributed to Irrigation. The West Bengal Gov~ent being 
the sole beneftCiary under Irrigation, it is not of great significance 
jf they pay more· by way of water rates and bear a reduced deficit or 
1089 by way of water rates and bear a heavier deficit. The difference 
of optniOl'l regarding water rates is, therefore, in the present con-
text of only academic importance. 

[MinistTli of Irrigation & PoweT O.M. No. 8(9)/63-DW. IV, dated the 
20th Novem.ber, 1965]. 

COMMENTS OF THE COMMI'M'EE 

The Committee COnsideTS it regrettable that it haa not been possi-
ble f91' the D.V.C. to aecure a settlement of its outstanding dtt~s 
amou,,'ing to .as. 3.82CTOTe&. with the We3t Bengal Govemm.ent, 
eVeTl after a lapse of over 8 years. They hope that the matter would 
be 1Htrsued more vigorously at the ministerial meeting to be held 
shortly between the Union Minister of Irrigation, Ministers of West 
Bengal and BihaT and decisio'n reached in the matter early. They 
also trust that the decision about the reoTganisation of D. v. C. 
would al.to be ,.clited. 

RecGDlDlendation (Serial No.7) 

(i) The delay in the opening 01 the ftavigation canal to trat1lc 
(which toGI due to be opftted in JW'!l. 1959) and the resultant lOBS of 
reveft1&e ha$ been discua.ed b!l the successiue Committees. While the 
Committk ewe glad to lea"n tJacrt the r.cr.'/lf1l is at last "reported to be 
ready for UN, they 'regret th4t the various problems attending the 
artul flpeftiftg of the canal to tra~ have not yet beet'l sowed. Th4!Y 
hope that these problems tom be tackled in collabomtiott toith the 
~ment oj West Bengal without further delay. [para~ph g 
(i)]. 

(il) The Committee feel concerned at the delay in establishin~ 
the CClUI'ea 01 the collapse of the hridge. which took place in Septem-



45 
/)er. 1959. They trust that the jtnaLisation of the jindinys of the Ex-
pert Committee will not be fu.rther delayed. They would like to 
km>w the action. taken to fix the Tesponsibility for the collapse of 
the bridge on the 'basis of the findings of the Expert Committee 4ftA 

the remedial measures applied to other similar structm·cs. [Para-
graph 9(ii)]. 

REPLY OF GOVERNMEN'l' 

(0 The Committee's observations have been noted. 

Apart from dredging of the tail end which will be taken care of 
with procurement of the dredger, the only problem that remains is 
the setting up of a transport agency. 

As per recommendation of the DVC Navigation Advisory Com-
mittee the Government of West Bengal set up a Water Transport 
Board in March, 1963 for tackling some of the more immediate prob-
lems relating to navigation in the canal and conducting a transport 
service on an experimental basis either in the private or in the pub-
lic sector. Accordingly M/s. Fraser & Company Ltd. of 6, Fairlie 
Place, Calcutta, operated on an experim:ental basis a flotilla up and 
down the canal, and submitted a report on 3<l-12-1963 on the expe-
rience gained by the trip. The report was examined by the State 
Government who informed the Government of India that they had 
neither the experience nor the resources to undertake navigation in 
the canal departmentally. They were, however, agreeable to the 
DVC formulating a suitable scheme for starting navigation in the 
canal to which they were willing to lend their support. The Damo-
dar Valley Corporation accordingly invited tenders from Private 
water transport agencies for starting commercial navigation ser-
vice in the DVC Navigation Canal. The Corporation has accepted 
the tender of Mis. Hindustan Shipping Co. Ltd., Howrah. This 
Company will operate commercial navigation in the canal for a 
period of ten years. 

(ii) The Committee's observations have been noted. 

The Corporation has been asked to expedite th'e findings of the 
Expert Committee with a view to fixing responsibility for the col-
lapse of the bridge. 

[Ministry of IrrigAtion &: Power O.M. No. 8(9)/63-DW. IV, dated the 
20th November, 1965]. 
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FURTHER REPLY OF GOVERNMENT 

(i) The commercial operation of the Navigation Canal was en-
trusted to Mis. Hindustan Shipping Co. Ltd. The operation of the 
canal was started on 27-10-1965, but it was suspended in early 
April, 1966. Operation has not been reswned so far. The Corpora-
tion are looking into this, in consultation with their Law Depart-
ment, and will consider appropriate action in terms of their agree-
ment with the Shipping Company, in due course. 

(ii) The Expert Committee has not yet submitted its report to 
the Corporation. It is however unde.rstood that the report is being 
finalised and will be submitted shortly. 
[Mini8trl/ of Irrigation & Power O.M. No. 8(6) /66-DW. IV, dated the 

14th September, 1967]. , 

CoMMENTS OF THE COMMITTEE 

It lS seen from the reply of Government that dredger which was 
expected to be received in 1964 is yet to be procured. The Com-
mittee regret to note that there has been no progress in this mat-
ter. They hope that the dredging operations and the setting up of 
t he Transport Agency would be expedited by the Corporation. 

Further the Committee considers it equally regrettable that com-
mercial navigation service in the D.V.C. Navtgation4l Canal after 
having been entrusted to MIs Hindustan Shipping Co. Ltd. Ulas 
operated only for a short durati<m from 27th October, 1965 to April, 
1966 when thi.~ was again .suspended. The Committee note that the 
operation& had not been resumed so far. The Corporation was stated 
to be looking into the matter in consultation with their Law De-
partment and would consider taking appropriate action in terms of 
their agreement with the Shipping Company in due course. The 
Committee hope that action in the 'I'Il4tter would be taken early. 
The Committee would also like to be informed when and what ac-
tio" has been taken and the result thereof. The Committee would 
a130 like to know what steps Government propose to take for early 
opening of the canal to nav~gationa.l traffic. 

S. No.7 (ii) (Para 9) 
The Public Accounts Committee (1962-63) were informed that the 

matteT of the CoUapse of ngulatoT might be referred to a Committee 
of Engineer representatives from the Central Power and Water 
Commission, West Bengal Go1)e1'nment and the Corporation fOT study 
(1963-64) were informed t1uJ.t the Expert Comm:ttee had requested 
JOY extension of time for submission of its Report till December, 
1963. On the 16th September, 1967 Government have again inform-
w. that the expert Committee has not yet submitted its report to the 
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Corporation. The Committee is sW'prised at the long time taken by 
Ene Expert Committee in fiMlising its findinqs in the matter and 
urge that the Report might be expedited. 

Rec:ommendation (Serial No. 13) 

(i) While the Committee appreciate that the difficulties encoun-
tered in the construction of the conveyor were real. they feel that 
cLoser co-ordination between the DVC and the Steel Plant and the 
Railways could have minimised the delay in its commi;;sioning and 
the resultant additional expenditure of Rs. 2.04 lakhs due to trans-
port of middlings by road instead of by the conveyor. The Commit-
reedesire that the amount payable by Steel Plant's Consultants to 
the Hindustan Steel and also the amount payable by the latter to 
the DVC on account of the change in the design of the conveyor 
structure should be finalised early. The Committep. also trust that 
claims of Corporation on account of additional expenditure incu.r-
red by them both on procurement and transportation of coal will 
also be settled expeditiously with Steel Plant authorities. 

(ii) The Committee feel concerned over the non-utilisation of 
gas by the Power Station resulting in a considerable lo,s (Rs. 2,750 
per day according to the Steel Plant authorities which comes to 
about Rs. 10 lakhs per annum). The Committee hope that, in ac-
cordance with the assurance given to them during evidence the 
Corpuration would be in a position to adjust their Power Plant to 
uttlise both coal and gas by October, 1963. They also desire that 
charges payable for supply of gas should be finalised early. (Para-
graph 15). 

REPLY OF GOVERNMENT 

The Committee's observations have been noted. 

As regards finalisation of the amount payable by Hindustan 
Steel to the DVC on account of the change in the design of the (:on-
veyor structure, the Corporation has been in correspondence with 
the Hindustan Steel since May, 1963, with a view to settlement of 
the same. The hrtter having asked for the basis of the claim, how 
the amount has been worked out, etc., a reference has been made 
(1-10-63) to MIs M.A.N., the Corporation's contractors, for the .re-
quisite details. The charges claimed by HSL on account of laymg 
of the gas main in the DVC area were negatived by the DVC on 
the ground that laying of the belt conveyor within the HSL area 
and of the gas main within the DVe area had been on reciprocal 
basis so that it was HSL's responsibility to provide gas main in the 
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DYe area at their own cost. M.A.N. were unable to furnisb the 
details as the case was pretty old and they had not preserved the 
record.., (12-11.63). This was intimated to HSL (28-12-63) but they 
asain insisted on the details (6-2-64). The D.V.C. pointed out the 
cWBculties about these (3-3-64) and asked to be furnished with 
BBL'. own calculation (for the weight of extra steel 'required for 
the job and the price thereof) if they had made them. 

It will be seen that although the HSL had acce~ the D.V.C·s 
claim for extra charges, in principle, as far back as M~. 1959, they 
have put off payment or admission of any particular amount all this 
time on this or that ground. The matter is, however, being pur-
sued with BSL. 

AI to the claims ()f the Corporation with the Steel Plant autho-
rities on acoount of additional expenditure ineurred by the Corpo-
ration 011 procUl'ement and traoapc>rtation ()f coaI., a sum l>i 
as. 1,15,210.12 was deducted as penalty from their bill on the 20th 
July, 1963. 

The DTPS unit No.2 was restarted on 9-2-64. On 11-2-64 the 
machine tripped owing to high level of vibration." A thorough 
alignment check was carried out by the M.A.N./ A.E.a. personnel 
and the machine was again started on 4-3-64. It was then observ-
ed that on higher load the ~haft eccentricity was excess of the 
permisaible limit; the machine had to be stopped as it was feU neces-
sary to th()roughly investigate the problem. Accordingly the unit 
was shut down on 13·3-64 and the machine handed over t() M.A.N. 
They made a number of checks and the machine was started and 
stopped a number of times in between 13-3-64 and 17-5-64. The ma-
chine was tinally synchronised on the latter date when it was found 
to carry full load without encountering any vibration or eccentricity 
trouble. 

The supply of coke oven gas from H.S.L. commenced on 26-7-64 
but the power station stopped taking supplies from 29-8-64 because 
the Steel Plant could not release more than 4000 cubic meters per 
hour against our requirement of 36,000 cubic meters per hour for 
which the boilers had been designed. The release of limited quan-
tity of gas resulted in blocking of 7 out of 9 burners and for that 
it was decided to discontinue taking gas from H.SoL. 

It bas unfortunately not been possible to finalise the price of gas 
as yet. 'nM matt&r is still under correspoudence between the 
D.V.C. and the Hindustan Steel Ltd. 

[MiMtt'1l of Jf'rigMioft & ~ OM. No. 8(9)/83-DW. lV, dated the 
20th N01)eYnber, 1966]. 
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FURTHER REPLY OF GOVERNMENT 

(i) The issue with the Hindustan Steel Ltd., is still not settled. 
The matter is being pursued and some discussions between the Fi-
nancial Adviser of the D.V.C. and the Financial Advi$er of the 
Durgapur Steel Plant have taken place. 

(ii) Fixation of price of gas is another item of discussion bet-
ween the Financial Advisers of the two Projects (D.V.C. and the 
Durgapur Steel Plant). 

[Ministry of Irrigation & Power O.M. NO.8 (6) /~nw, IV dated the 
14th September, 1967]. 

COMMENTS OF THE COMMITTEE 

S. No. 13 (i) (Para 15) 

Progress in the finalisation of amount payable by the Hindus-
tan Steel Ltd. to the n.v.c. on account of the change in 
the design of conveyor structure has been VeTy .10tlJ and 
unsatisfactory. The Committee are unhappy at unduly 
long ttme taken in the matter. Differences of opinion 
between two pubLic undertakings should be ironed out 
quickly, if necessary, by referene to Government 0,· m1l-
tual consultation at the highest level. 

S. No. 13 (ii) (Para 15) 
The Committee has referred to this matter in Para 46 of their 

Twenty-Ninth Report on the Durgapur Steel Plant. They hOpe that 
the D.V.C. and H.S.L. will make renewed efforts to settle the ques-
tion of the price of gas at an early date. It is extremely undesir-
able that disputes of this nature between. two public undertakings 
should linger on for years. If the undertakings cannot come to set-
tlement, the Government should do the needful for them. 



CHAPTER IV 

RECOMMENDATIONS IN RESPECT OF WHICH FINAL REPLIES 
OF GOVERNMENT ARE STILL AWAITED 

Recommendation (Serial No. 24) 

The Committee note that in the cases referred to ifl. para 26 01 
the Report the replies furnished by the Ministries/D.V~C. a're of an 
interim nature. They wiU therefore await a further report there-
on. (Paragraph 26). 

REPLY OF GOVERNMF.NT 

l. Para 48 of the P.A.C. 14th Report (1958-59). 

The position in regard to the rehabilitation houses is that except 
for eight which have been retained by D.V.C. for its Soil Conser-
vation Deptt. all the houses have been disposed of by transfer to 
'.he Bihar Government or otherwise. An account is given below:-

No. of houses Disposal 

343 (0) Allotted to displaced persons r61 

(b) Transferred to Bihar Govt. 1J8 

(c) Retained by DVC for Soil 
Conservation Deptt. 8 

(d) Sold by auction 56 

TllT.\!. 343 

The total recovery by the above process has amounted to 
Ita. 5,61,016 which is a little oYer 53% of the cost on the houses. 
(The amount of recovery is yet to be verjfied with Accounts figures). 
A complete picture is still to emerge as the Corporation has not 
SUI.'Ceeded SO far in obtaining full information in regard to the ac-
quisition cost of the concerned lands from the land acquisition 
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authorities of the Bihar Government. The surplus lands have been 
offered to the Government of Bihar for resumption in accordance 
with the normal procedure and correspondence in this regard has 
been going on for the last four years. The decision of the State 
Government is however still awaited. 
2. Para 41 of the 36th Report (1960-61). 

Approval of the World Bank for disposal of the drag scraper was 
received in August, 1963. The National Coal Development Cor-
poration as' an intending buyer has caused inspection of the equip-
ment and has asked for certain particulars. These particulars have 
been furnished (25.9.63) and decision of the National Coal Develop-
ment Corporation is now awaited. No enquiry has been received 
from any other project in the public sector. 

It is also proposed to dispose of the spares, if any, tor the equip-
ment alongwith the main equipment. 

[Ministry of Irrigation & Power O.M. No. 8(9)/66-DW. IV, dated, the 
20th November, 1965]. 

FURTHER REPLY OF GOVERNMENT 

Para No. 26 

PRESENT POSITION: 

(S1. No.1 under 26) The matter has unfortunately not been set-
tled yet. The case is being pursued. 

(51. No.2 under 26) The National Coal Development Corpora-
tion did not buy the Drag Scraper. Presently, the Kalyanpur Lime 
and Cement Works Ltd. are showing some interest and they have 
proposed inspection of the equipment. The Drag Scraper being a 
special type equipment used for handling, stacking and reclaiming 
coal, demand for the same within the cOWltry appears to be limited. 
If the present negotiations fail, the equipment will have to be dis-
posed of by tender after engineering assessment of its resi~ual 

value. 

Recommendation (Serial No. 29) 

The Committee trust that vigorous steps will be taken to settle 
the outstanding difference between the participating Governments 
and to reorganise the Corporation, by suitably amending the Act 
tDhet'e aeeeuaTl/. (Paragraph 31). 
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RBPLy OF GoVBRNXBlrr 

The reorganisation of the Corporation on a functional basis is 
being actively pursued. 

[Miftiltry of lnigatiOft & Power O.M. No. 8 (9) /63-DW. IV, dated 
the 20th November, 1965]. 

FuRTHER REPLY or GOVERNMDT 

The position regarding proposed re-organisation of the D.V.C. 
has been given against para. No. 4. 

[Mimstry of IrrigatiOft and Power O.M. No, 8 (6) /5-DW. IV, 
elated the 14th September, 1967]. 

COMMENTS or THE COMMrrra: 

The Committee regret to 'Rote that Government have failed to 
furnish their fift41 replies in respect of these recommendations. The 
Committee hope that the matter will be expedited . 

Naw DI:uu; 
April 23, 1968. 
V~ 3, 1890 "(sf. 

. 
D. N. TIWARY, 

Chcdnna'R, 
Committee Oft Public Undertakings. 



APPENDIX 

(Vide Introduction) 

A nalysis of the action taken by Go'Vemmmt on the recommendah'ON$ con-
tained in the Fifteenth Report of the Public Accounts Committee 

(Third Lok Sabha). 

I. Total Number of recommendations made 

II. Recommendations that have been accepted by Government 
[Vide Sl. Nos. 1,2, (ii), 3, 6 (li), 8,9, 10, II, 14, 16, 17, 18, 
~i), (iii), (iv), (v) & (vi), 19, 20 (H), 21, 23, 25 (Paras 3,4, 5, 

8, 10, II, 12, 13, 16,18,19,20,21,22,25,27)]. 

Number 

40 

21 

Percentage to total $2'5% 

III. Recommendat ions which the committee do not desire to 
pursue in view of Government reply [Vide S1. Nos. 4, S, 6 
(1), 12, IS, 18 (ii), 20 (i), 22,24, 26, 27, 28 (Paras 6, 7,8, 14, 
17, 20, 23,24, 26, 28, 29, 30)]. 

Number 
Percentage to total 

IV. Recommendations in respect of which replies of Govern-
ment have not been accepted by the Committee [Vide SI. 
Nos. 2 (i), 7 (i) & 7 (in, 13 (i) & 13 (li) (paras 4, 9, IS)]. 
Nwnber 

Percentage to total 12.5% 

V. Recommendations in respect of which final repUes of Gov-
ernment are still awaited [Vide SL NOB. 24 & 29 (par .. 26, 

31)] 

Number 

Percentage to total 

53 
OMGIPND-LS 1-471 (Ah} LS-2S-s-68-U74' 
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Serial 
No. 

Name of.Agent Agency 
No. 

Serial. 
No. 

Name of Agent ~ 

27 Bahree Brothen. 188, 33 BookwellQj;' Saut Nal1ll1-
!..ajpatrai Martet, karl any. Kinp-
Delhi-6. 27 way Camp, Delhi·9. 96 

:zB Jayana Book Depot, 
~a1a Kuan, MANIPUR Ka Bqh.New 
Delhi. . 66 

29 Oxford Book & Station- 34 Sbri N. Chaoba Sinah. 
cry Company, Scm- News Agent. Ramla) 
dia House, Conuaught Paul High Schoo) 
Place. New Annex. Imphal. 77 
Delhi-I. 68 

30 Pifcle·. PublishiDa AGENTS IN FOREIGN 
OUK, Rani Jbanai COUNTRIES 

Road. New Delhi . 76. 

31 The United Boot Agen- The Seat-tary. Batabli-~s. Amrit Kaur 35 
ct, Pahar Ganj, Ihment Department, 

New Delhi. 88 The ~ Commi .. 
lion of ndia, Indi~ 

32 Hind Boot House, 8z, HOUle, Aldwych, 
Janpath. New Delhi 95 LONDON. W.c.-a. 
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